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 THE  MINISTER  OF  PAR-  Government  has  thrown  a  challenge
 LIAMENTARY  AFFAIRS  AND  to  the  working  class,  and  we  accept
 WORKS  AND  HOUSING  (SHRI  it  because  in  it  we  see  the  beginning
 BHISHMA  NARAIN_  SINGH):  of  the  end  of  the  dictatorial  regime

 ।,  7  entire  thing  will  be  completed  in  this  country.  The  people  of  West

 tomorrow  by  7  p.m.  Bengal,  the  people  of  Kerala  and  to-

 day  the  people  of  Tripura  have  ex-

 es  pressed  their  hatred  and  their  total

 opposition  to  this  Bill  and  the  mea-

 6.06  hrs.  sure;  and  we  are  very  happy  to  know

 that  the  working  people  and  the

 common  people  of  Maharashtra  also

 have  decided  to  go  on  a  strike.  These

 are  the  indications  of  the  people's
 mood,  which  this  Government  should

 take  note  of.

 7  bal  च्

 210 हैक है. से है  SERVICES  MAIN-

 TENANCE  BILL-—Contd.  This  Ordinance  not  only  1014 अ

 duces  a  draconian  measure,  but

 MR.  CHAIRMAN:  Now  we  it-makes  .a  mockery.of  the  whoye
 take  up  items  No.  9  and  ro.  Shri  parliamentary  set-up  पंत  thts

 Somnath  Chatterjee.  country.  Only  three  weeks  before

 this  House  was  t0  sit,  this  black  and

 SHRI  SOMNATH  CHATTER-  _lawless  ordinance  was  promulgated,

 JEE  (Jadavpur):  I  beg  to  move:  circumventing  the  Parliament  in

 a  midnight  swoop  on  the  working

 “Phat  this  House  disapproves  on.  class  of  this  country.  To  govern
 the  Essential  Services  Maintenance  by  an  ordinance  of  this  nature 15

 Ordinance,  198r  (Ordinance  No.  10  nothing  short  of  a  calculated  dis-

 of  1981)  promulgated  by  the  Presi-  regard  of  the  basic  and  fundamental

 dent  on  the  26th  July,  1981.”  norms  of  parliamentary  system  of
 Government.  So  far  as  the  Constt-

 I  move  this  Resolution  not  only  of  tution  is  concerned,  you  are  aware

 my  behalf  but  on  behalf,  I  take  it,  that  it  provides  for  the  promulga-

 _
 o  all

 the  other  hon.  Members  who  tion  of  an  Ordinance  when  imme-

 have  given  similar  notices  but  on  diate  action  is  necessary.  We  would

 ि  behalf
 of  the  entire  working  class  like  to  know  what  action  was  म.

 in  this  country,  against  the  ruthless  mediately  necessary  that  our  Rash-

 and  treacherous  monstrosity  engi-  trapatiji  had  to  be  troubled  in  the

 neered  and  imposed  by  an  authori-  midnight  to  sign  on  this  Ordinance
 ?

 tarlan  regime,  to  which  the  rule  of  This  Ordinance  really  comes  into
 law  and  democratic  rights  are  ana-  effect  not  only  on  the  signing  of  the

 thema.  Ordinance  but  when  an  order  ४5

 Th;  passed  banning  strikes  in  certain

 3  नन
 Ordinance  and  the  Bill  essential  services.  We  do  not  know

 which  seeks  to  replace  it,  have  been,  of  any  order  that  has  been  passed
 and  are  the  biggest  on  slaughts  against  under  clause  3  or  section  3  of  the

 the  working  class  and  the  common  Ordinance.  Therefore,  what  imme-

 people  of
 this  country,  and  are  noth-  diate  action  was  necessary  ?

 ing  short  of  a  declaration  of  jehad
 4  against  the  working  people.  But  I

 alli,
 assure  the  Government  and  its  This  was  not  a  measure  to  confer

 ate  र
 now  that

 the  battle  lines  any  right  on  the  ordinary  people

 a
 tawn,  the

 working  class  will  of  this  country  not  giving
 them

 ght  tlis  obnoxious  and  pernicious  dearness  allowance  which  is  due  to

 measure  in  the  factories  and  offices.  them.  Was  it  to  meet  any  external
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 threat  to  this  country  from  external

 sources?  There  was  no  war  or  ag-

 gression.  Then  what  was  the  justi-
 fication  for  passing  this  Ordinance ?
 No  explanation  has  been  given  or

 even  any  acceptable  explanation  has

 been  given.  It  only  shows,  and  it

 cannot  be  avoided,  that  it  was  noth-

 ing  but  a  studied  insult  to  this

 Parliament,  sovereign  body,  -
 noring  completely  the  objections  and

 protests  made  by  almost  all  the

 Presiding  Officers  of  this  House
 from:  time  to  time.  We  cannot  but
 feel  that  what  was  done  on  the  26th

 July  or  early  morning  of  the  26th
 of  july  was  nothing  but  a  fraud
 on  the  Gonstitution.  ।  d०  not  know
 whether  you:  have  gone  through  the
 provisions  of  this  obnomous.  measure.

 MR.  CHAIRMAN  :  । have.

 3  SOMNATH:  CHATTER. -
 JEB  :  Phachelps  me  in  making  my

 submissions.  i  ae  sure  mit  will

 agree  with  me  that  an  Ordinance
 like  this  which  was  passed:  and  the
 Bill  which  it  secks:  to  replace  shew
 that  itis  nothing  but  a  manifestation
 of  what  is  going  on;araging  class
 war  between  the  working  class  and
 the  middle  class  in  this  country
 and'the  big  capitalists  and  bourgeoisie
 5.८.  between  the  exploiters  and  the

 exploited;  and  that  is  why  we  have
 foind  that  almost  all  the  trade
 unions  in  this  country,  who  really.
 look  after  the  interest  of  the  working
 people  have  strongly  condemned
 this.  xe  have  a0  noticed  the  glee
 and  the  great  happiness  and  alacrity
 with  which  the  big  monopolists
 and  the  capitalists  have  weleomed
 this  measure.  We  have  seen  the
 effusive  and  the  du'etory  response
 of  Naval  Tata  and  Somani  ard  K.N.
 Modi  म  the  company,  of  course,.  of
 Mr.  C.  M.  i  and  Mr.  Kalp
 Nath  Rai  in  welcoming  the  measures:
 and  that  shows  whose  interest  the
 Bill  serves  or  the  Ordinance  serves.
 But  we  are  h<ppy  to  note  that,  even
 with  the  influence  of  Mr.  Stephen
 on  a  section  of  the  working.  class,  ह
 am  sure,  they  are  getving  rid  of  this;

 even  a  section  of  the  INTUC  is

 now  joining  the  mzinstrram  of  the

 organised  movement  against  this

 black  law  and  the  draconian  law.

 We  have  found  that  the  President
 of  the  West  Bengal  WBNTUC  has

 objected  to  the  measure  and  has

 opposed  it.  (interruptions)  ।  beleve

 he  has  not  yet  lost  his  job  in  the

 Congress;  probably  he  is  going  to

 lose  it  अ०.  ।  d  not  know.

 We  shall  welcome  anybedy  and

 everybody  who  comes  and  oppcses
 this  craconian  and  _  anti-people
 measure  in  fighting  this  black  law.

 PROF.  MADHU  DANKBAVATE

 (Rajapur)  fIncluding  =  Mr.

 5  का.

 SHRI  SOMNATH  CHAFFER-.

 JEE  :  ।  think  Mr.  Stephen,  before

 he.  joined  the  ला  -  2. लिए)

 there.  है  है 011 «  like  tw  ask  thir

 Government  for  whose  benefit  and

 with.  whose  assistance  and  help  you
 wish  to  run  this  country  and:  build

 up  the  great.  India  ऑ
 :.  projess?

 By  their  action.  and  policy;  this

 Government:  has  mae  their  eheice

 and  have  exercised  their  cpticn.

 है

 They  have  exercised  their  optien
 101  exploiters  and  oppressors,  because

 that  is  their  clars  character.

 The  earlier  Bill  brought  before

 the  House  dealt  with  black  money

 in  this  country.  But  I  was  very

 unhappy  to  hear  the  most  respected
 Finance  Minister,  the  way  he  ans-

 wered  one  of  the  Member’s  speech,

 the  points  he  made,  talking  of  a

 different  culture  and  that  culture

 prompted  him,  not  to  answer  our

 points  .  Therefore,  with  all  respect

 and  regard  for  him,  I  would  ask  him,

 since  Independence  in  this  country,

 is  10.0 10.0 1.0  the  rich  people  the  big  money

 operators,  the  big  business  and  the

 monopolist,  and  the  profiteers,  the

 Ga  aris,  Antulays  and  Gundu

 Raos  who  are  having.a  field  day  in

 this  country?  Is  this  nct  the  fact

 in  this  country?  On_  ४  other  hand,
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 it  is  the  common  people  in  this

 country,  the  working  people  in  this

 country  who  are  being  fleeced  bv

 the  black  money  operators.  and  who

 are  being  crushed  by  unfriendly
 Government,  they  arc  the  people
 who  are  building  this  country  with

 their  blood,  sweat  and  toil.  It  is

 these  people  who  are  building  the
 ecuntrv.  And  this  is  the  return  they
 are  getting!  This  Government  has
 choser  their  friends  and  thew  are
 marked  their  victims.  They  ।  are
 their  victims.  But  these  victims  will
 not  alway;  remain  victims  and  thev
 will  one  day  stand  up  and  they  will

 give  a  lesson  to  the  Government.
 This  Government,  having  abjectly
 failed  to  provide  the  barest  necessities
 of  human  life,  failed  11.0  rrovide  jobs,
 ta  the  unemonloved,  having  failed  to

 provide  social  justice  to  the  under-

 privileged  in  this  country,  are  taking
 away  the  minimal  rights  ofthe  working
 people  of  (हर  (1111 (11,  र  agitate
 to  demonstrate,  ta  ए  -  strike,
 and  for  which  there  are  already  Jaws

 11110 11110 ध  putting  restrictions  on  the

 exercise  of  (11752  rights.  The
 right  to  demonstrate  has  been  held

 by  the  Supreme  Court  to  be  थ
 Fundamental  Right.  What  ।  will

 happen  after  this?  ।  will  come  to  the

 analysis  of  the  clauses  of  the  Bill  and
 then  we  will  see  what  is  the  position.

 Therefore,  today,  we  find  the
 Government  has  failed  to  provide
 the  necessities  of  life,  and  tu  provide
 jobs,  to  crores  and  crores  of  people
 who  are  unemployed  in  this  country
 the  educated  unemployed.  There  are
 net  even  statistics  about  the  प-.
 educated  unemployed  in  this  country.
 We  do  not  have  even  the  figures!

 Nobody  talks  about  them.  They
 do  not  feel  ashamed  that  34  years
 alter  Independence  in  this  country
 there  are  people  who  are  trying  fur
 a  job,  any  type  of  job  and  those  who
 have  jobs  are  nct  to  he  allowed  to
 exercise  their  minimum  rights!  You

 know  the  situation  in  this  ccuntry.

 Therefore,  knowing  the  class  charac-
 ter  of  this  Government,  we  are  not

 surprised,  that  such  a  jungle  law  has
 been  passed  and  promulgated.  We
 know  that,  as  I  said  earlier,  this

 45°

 Government  headed  by  the  [5111
 Prime  Minister  is  synonymous  with

 all  sorts  of  draconian  Jaws  which  are

 aimed  at  curbing  the  rights  of  the

 people.  We  cannot  forget  the  ruth-
 lessness  and  the  comprchens've  man-
 ner  how  the  railwaymen’s  movement
 was  sought  to  be  crushed  in  1074.
 We  cannot  forget  how  that  infamous

 MISA  was  liberally  misused  tor  the

 purposes  of  stultifying  any  move-

 ment,  any  type  of  agitation,  and  how

 it  was  used  comprehensively  against

 political  opponents  and  against  5111-

 dents,  agoinst  teachers,  सर11151  peas-
 ants.  We  all  know  that  theugh  on
 the  flocr  of  this  House  it  was  said  that
 it  would  be  used  enly  against  anti-

 social  elements,  we  have  seen  how

 people,  and  students  and  teachers

 and  ordinary  people  who  have  been

 fighting  for  restoration  and  preserya-
 hon  of  human  dienity  and  democratic

 rights  have  been  broucht  under  the

 umbrella  of  MISA  and  -८  have

 seen  how  after  the  repeal  of  the  MISA

 how,  as  soor  as  the  present  (उ (114

 ment  has  come  in  to  the  scence,  again
 that  tvpe  of  black  law,  draconian  law,
 Preventive  Detention  Law  has  been
 introduced  with  all  its  rigours  and

 it  is  bemg  used  against  poliuca!

 opponents  whatever  this  Government

 may  say.  ‘Therefore,  we  find  that

 not  only  have  they  passed  these  black

 laws  like  the  National  Security  Act,

 but  they  are  using  them  and  they  are

 taking  a  more  and  more  vindictive

 attitude,  since  the  present  Govern-

 ment  has  come  to  power,  in  relation

 to  the  working  class.  14e  have

 seen  how  the  LIC  employees  agrec-
 ment  was  sought  to  be  completely

 given  a  go-by,  how  the  Supreme
 Court’s  decision  was  being  ignored

 day  after  day  until  they  were  com-

 ८110  to  pay  the  money  to  the  LIC

 employees  under  a  definite  direction

 of  the  Supreme  Court.  We  have  scen

 the  vindictive  attitude  they  have  takcn

 against  the  locomen.  Nearly  1100
 loco  employees  have  been  either  dis-

 missed  or  transferred  or  have  been

 suspended.  They  do  not  believe  in

 taking  disciplinary  action.  They
 follow  that  black  law—rule  14(2)

 of  the  Railway  Discipline  and  Appeal
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 Rules  and  without  notice,  without

 charge-sheet,
 withoutshow-cause  they

 serve  an  order  saying,  ‘‘You  ऑ

 dismissed  with  111?मत("  effect.”

 This  is  the  type  of  laws  used  against
 locomen.  xe  have  seen  how  this

 Government  under  the  inspiring

 leadership  to  that  extent  of  “.

 Stephen  dealt  with  the  Bangalore-
 based  public  sector  unit  strike  and

 how  they  took  the  unprecedenied  step
 of  declaring  lockouts  in  five  Bangalore

 Ore  Units.  It  was  for  the  first  time

 in  the  history  of  this  country  that  the

 Government  of  India  as  an  employer
 declared  a  lockout.  Then  we  have

 seen  how  not  only  they  have  passed
 Draconian  laws  and  banned  «trikes

 when  it  suited  them  but  they  have

 ruthlessly  crushed  strikes  and  have

 used  Jathis  and  bullets  against  the

 striking  leaders  and  jailed  the  striking

 leaders,  as  we  witnessed  in  Bangalore

 recently.  We  are  not  surprised  that

 the  Government  have  brought  ws

 Bill.  Sir,  we  want  to  make  it  clear

 that  the  werking  clas  will  resist  united-

 ly  until  the  Government  15  forced

 to  repeal  this  Act.

 What  is  the  possible  jusdification
 for  this  infamous  ordinance?  ।  you

 kindly  see  the  statement  of  objects  and

 reasons  given  in  the  Bill  that  was

 also  the  object  when  the  orcunance

 was  promulgated—  it  savs:

 “There  have  been  certain  dis-

 quicting  trends  likely  to  affect  the

 maintenance  ofessential  services  in

 some  vital  sectors  of  the  हाए 11117...

 Delightfully  vague!  Nota  single  trend

 has  been  indicated.  Then  it  says:

 बहुत  was  considered  necessary  that

 the  essential  services  should  be

 maintained.  जा  was  felt  that

 discipline  and  operational  cfli-

 cienecy  had  to  be  maintained  lor

 the  overall  national  good  and

 public  welfare.”

 Wondertul  way  cl  maintaining

 national
 |,  00तेल2

 and  public  welfare!
 What  is  the  actual  situation  in  this

 country?  Let  us  see  the  nwaber  of

 anan-days  lost  on  the  industrial  front.

 These  are  the  objective  matcrials.

 Merely  relying  on  trotting  out  certain

 vague  generalisations  in  the  statement
 of  objects  and  reasons  does  not  make

 out  a  case.  There  are  the  basic

 figures  andabjectives  materials  we
 have.  Let  us  know  what  the  Mnisters
 have  got  to  say.  0  course  1115
 bill  ‘snot  being  sponsored  by  the

 Labour  Minister.  1r5  :  being
 sponsored  by  the  Police  Minister.

 The  Police  Min’‘ster  has  |  i०  hably

 brought  today  as  pecial  powerfully
 perfumed  rose  to  cover  up  the  stench
 of  this  filthy  legislation!  The  number
 of  man-days  lost  on  the  industrial
 front  during  1980-81,  being  the  first

 year  of  re.  Gandhi's  come-back  to

 power  was  1.30  crores  substantially
 less  than  the  figure  of  4.40  crores

 man-days  lust  during  1979-80.

 The  number  of  strikes  came  down  to

 800  as  against  1336  in  1979  and  2117
 in  1978  while  in  the  first  quarter  of

 1081  it  has  been  255.  ।  just  do  not
 believe  in  giving  statistics  for  the  sake
 of  statistics.  But  just  to  show  the

 objective  conditions  prevailing  ।  होते

 iaxing  your  patience  in  going  to  the

 statistics.  The  violent  incidents  in

 industry  in  1980  being  542  were  much

 less  than  in  1979  when  it  was  682  and

 840  in  1978.  So  farasthe  production
 is  concerned,  in  1976  during  the

 Emergency,  loss  of  man-days  duc  to

 strikes  declined  to  22  per  cent  as

 compared  to  79  per  cent  in  1975.
 But  the  industrial  growth  came  down  bY

 4-6  percent.  In1977,lossof  man-

 days  through  strikes  was  of  the  order

 of  53  percent.  Butin  this  very  vear,
 the  industrial  production  rose  by  as

 much  as  21.64  percent.  With  more

 man-days  lost,  there  was  greater  pro-
 duction.  I  will  give  two  very  signi-
 ficant  figures.  The  lock-outs  account-

 ed  for  20  per  cent  of  the  man  days  lost

 in  1979  but  went  up  spectacularly  to

 46  per  cent  in  1980.  This  is  very

 important.  In  1979,  20  per  cent

 of  the  man  days  lost  were  due  (०  lock-

 outs,  which  had  gone  upto  46  per  cent

 in  1980.  Therefore,  when  _  this

 Ordinance  was  issued,  the  greater

 problem  was  that  more  number  of

 mandays  lost  were  due  to  lock-outs.



 453
 Sa.  Res.  re.  hior.  BHADRA  23,  1903  (SAKA)  of  Essen.  Services  454

 Maint.  Ord.  &  Essen.  Services  Maint.  Bill

 ।  10  prevent  loss  of  man  days,  the

 ordinance  was  conceived  in  the  mid-

 night,  then  they  should  have  come

 first  on  that  day  to  stop  lock-outs.

 lay-offs,  closures  and  not  strikes.

 Therefore,  the  situation  in  the  industry.

 objective  situation,  the  actual  industria!

 relation  on  that  day  was  not  such  as

 could  possibly  justify  the  promulgation
 of  such  an  ordinance.  I  shall  later
 on  come  to  whatthe  Prime  Minister

 thought  had  been  incorporated  म  the
 Ordinance.

 A  study  has  been  made  by  a  very

 important  Institute  in  the  country
 called  the  Indian  Institute  of  Public
 Administration.  That  is  not.  our
 Institute.  Its  report  has  recently
 come  out.  It  has  come  to  the  con-
 clusion  that  the  usually  presumed
 relationship  between  loss  of  man-davs
 and  reduction  in  the  rate  of  growth
 of  industrial  production  5  NOL  SUPport-
 ed  by  an  analysis  of  Indian  data  for
 the  period  1970  to  1979.  1८  is
 further  pointed  out  that  a  simple
 examination  of  the  co-relation  bet-
 ween  man  days  lost  and  the  111 1115 (11: । 1
 growth  rate  suggests  the  relative
 unimportance  of

 the  loss  of  man  davs
 to  the  growth  of  industrial  produc -
 tion  vis-a-vis  other  factors  like  inyvest-
 ment,  employment,  technology  and

 product  mix.  Over  the  pm  riod
 ः

 1968-
 75  for  which  a  Studvhas  been  made  bv
 the  Institute,  the  fall  in  average
 real  earnings  of  the  working  class
 has  been  from  Rs.  1384  to  Rs.  984
 per  annum  and  this  trend  has  conti-
 nued  in  the  subsequent  period:  while
 over

 the  period  1970-79:  the  share
 ot  profits,  dividends  and  interest  has

 छाए 11).  ।  co-relationexercise  made
 by  this  Institute  shows  that  while
 share  of  wages  in  the  total  factor
 payment  goes  up,  prices  of  manufac-
 tured  goods  do  not  go  up.  0r  the
 other  hand,  when  the  share  of  pro-
 perty  and  entrepreneurial  income

 goes  up,  whole  sale  prices  of  manu-

 factured  goods  go  up  sizably.  A  re-

 distribution  of  incomes  in  favour  of
 ve  property  income  pushes  up  prices

 and  the  reduction  in  the  share  of

 wages  leads  to  a  fall  in  demand  for

 mass  consumption  goods  creating  un-
 utilised  capacity,  loss  of  economics
 of  scale,  production  and  higher  prices.
 ।  hope  the  hon.  Home  Minister  wil!

 try  to  appreciate  this,  that  the  study
 by  the  Indian  Institute  of  Public

 Administration  of  the  conditions  pre-
 vailing  in  India  with  the  figures
 available,  an  actual  study  of  the  state

 of  affairsin  this  country  has  shown  that

 the  loss  of  man-days  has  no  direct

 bearing  on  the  quantum  of  produc-
 tion  in  this  country,  on  the  other

 hand,  when  the  wages  have  gone
 down,  the  real  income  has  gone
 down.  there  is  lesser  and  lesser  pro-
 duction  because  of  the  unutilized

 capacity  but,  at  the  same  time,  when

 there  are  more  man-days  lost  ond

 lesser  production,  the  profit  has  zone

 up,  Interest  income  has  gone  up  and

 the  dividends  have  gone  up.  4  very

 competent  Institute  has  viven  its

 finding  that  this  is  the  state  of  affairs

 in  this  country  but  no  steps  have  been

 taken  by  the  Government.  [1१
 want  to  find  scapegoats  to  explain
 their  complete  failure.  On  the  one

 hand,  there  15  drop  in  the  real  11 (0111 (*
 of  the  working  class  and,  at  the  samo

 time,  there  is  raging  inflation  goins
 on  unabated.

 Only  three  or  four  davs  back  it

 came  out  in  one  of  the  leading  news-

 papers  that  while  the  wholesale  price
 index  rose  from  265°3  points  in

 February,  to  281°7  points  in  July,
 an  increase  of  16  points  of 6  per  cent,

 the  consumer  price  index  soared  up
 from  411  to  447  during  the  same

 period,  that  is,  an  increase  of  36

 points  or  12  per  cent,  more  than

 double  the  wholesale  price  index.

 When  there  is  greater  and  greater
 burden  on  the  people  we  find  that

 the  monopolies  and  big  business

 have  never  had  it  so  good  as  at  pre-
 sent.  There  is  a  marked  increase

 in  the  turnover,  in  the  assets  and

 profits  of  big  business  in  this  country,
 as  we  see  every  day  from  the  figures

 given  in  this  House  and  appearing
 in  the  newspapers.  Therefore  today
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 we  find  that  there  15  a  complete  Strang
 lehold  of  the  monopolists  and  big
 business  over  the  Indian  economy,
 and  the  measures  which  have  been

 taken  by  this  Government.  as  alleged

 anti-inflationary  measures,  have  not

 had  any  impact,  because  the  Govern-

 ment  will  not  touch  big  business  and

 the  black  money  operators  मं  11115.0

 country.  There  has  been  @  rise  in

 money  supply,  there  have  been  more

 and  more  concessions  given  to  big
 business  and  the  common  man  con-
 Uinues  to  groar  under  misery.

 When  the  economic  crisis  ts  dec p-
 ening  and  becoming  more  serious  and

 the  people  are  facing  greater  acid

 ereater  11:1111%111 |)  for  their  survival,

 we  find  that  the  Government  want

 that  the  working  class  and  the  com-

 mon  people  should  not  be  allowed  to

 protest.  Thevdonothave  the  where-

 withal  to  maintain  their  family.  to

 vive  minimum  education  to  their

 children,  they  have  to  make  pro-
 vision  for  health  and  medicare,  be-

 cause  they  are  not  provided  with  any

 means,  but  they  find  that  they
 would  not  be  allowed  to  protest.
 The  prices  would  be  raised  so  that  a

 handful  of  people  in  this  country
 can  make  more  profits,  but  the  work-

 ers  have  to  tolerate  in  silence,  they
 cannot  opsen  their  mouths.

 Vheretore,  we  find  that  this  is

 nothing  but  a  pre-emptive  step  and

 the  real  reason  for  the  Government

 bringing  forward  this  Ordinance  मं

 to  adopt  drastic  measures  to  cut  real

 wages  in  the  organised  sector  by

 enforcing  wage  freeze  and  freeze  on

 dearness  allowance  and  the  additional

 emoluments.  That  is  one  of  their

 main  objects.

 Today  we  find,  and  a  very  laige
 section  of  the  people  in  this  country

 find,  that  this  Ordinance  has

 exposed  the  utter  helplessness  and  the

 callousness  of  this  Government  म

 tackling  the  cmergency  situations

 operating  in  this  country,  so  far  as  the
 economic  field  is  concerned,  and
 this  complete  failure  of  the  Govern-
 ment  in  dealing  with  this  emergency
 situation  showed  their  callous  attitude,
 and  this  callousness  is  matched,  this

 helplessness  is  matched  by  their
 arbitrariness  and  ruthlessness  मं  curb-

 ing  and  suppressing  any  dissent,  what-
 ever  be  the  cost  to  the  people  of  this

 country.

 Sir,  this  is  the  situation.  ‘That
 is  how  they  now  want  to  explain
 away  their  deficiencies,  their  com-

 plete  bankruptcy  and  impotency.

 They  want  a  scapegoat  and  they
 found  a  scapegoat  in  the  working
 class  of  this  country  and  that  is

 why  they  have  launched  this

 frontal  attack  takine  one  ।  after
 another  dracoman  step  and  ulti-

 mately  tointroduce  an  authoritarian

 lawless  one-party  single  individual.

 one  family  rule  in  this  country.
 This  is  the  object.  The  present
 move  15  to  create  a  situation  where

 the  workers  cannot  take  any  action

 when  more  and  more  attacks  come

 on  them.  They  want  to  =  118 (0

 the  workers  the  bonded  slaves.

 Then  we  find  that  when  _  these

 harsh  disciplinary  measures  have

 been  taken  against  the  workers,

 against  the  umions  and  =  8छूट1151
 the  working  class,  those  steps  are

 not  matched  by  any  effective

 action  taken  to  improve  the  econo-

 mic  condition  of  the  people  or  to

 stop  price  rise  or  to  bring  down

 the  inflation.  That  is  not  being
 done.  The  hon.  Finance  Minister

 said,  ‘Well,  it  is  only  one  per  cent’,

 but  it  is  22  plus  1,  he  admitted

 that.  Therefore.  who  is  benefited

 by  such  a  legislation?  Who  is

 today  suffering  due  to  the  price  rise

 and  inflation  inthis  country?  Now.

 what  is  being  done  to  contain

 the  Tatas,  or  the  Birlas  and  members

 of  the  FICCI?  Nothing  is  being

 done.  ४4  find  high  rate  of

 inflation  and  at  the  same  time  a

 rampaging  paralle]  economy  in  this
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 country.  And  who  have  to  suffer?

 orrr  a_  section  of  the  people.

 namely,  the  workers.  Therefore.

 when  can  we  expect  tha’  a  serious

 effort  will  be  made  to  contain

 price  rise,  at  least  to  stop  the  rate

 of  inflation  in  this  country?  We

 find  the  Government  actions  are

 adding  fuel  to  the  fire.  How  the

 prices  of  petroleum  products  have

 been  raised,  the  fertiliser  prices
 have  been  raised,  the  cement  prices
 have  been  raised  apart  from  realisa-

 tion  for  Trust  purposes?  Then

 we  find  that  there  is  a  rise  iंफ़  the

 duty  for  edible  oil  imports.  But

 what  have  you  done?  Except  for

 this,  ।  believe,  the  hon.  Finance

 Minister  had  to  agree  to  Mr.

 Indrajit  Gupta’s  comment  on  the

 last  Bill  that  this  is  not  even  a  pin-

 prick  to  the  real  tax  evaders.  But  what

 has  this  Government  done  to  deal

 with  tax  evaders  and  profiteers’
 On  the  other  hand  they  are  getting
 more  and  more  concessions  for

 them.  The  position  today  is  that

 somebody  has  to  bear  the  burden

 more  and  more  in  this  country
 because  their  friends  have  to  be

 viven  more  and  more  16111,

 Who  is  to  suffer  more  and  more

 burdens?  This  is  the  working
 class.  That  is  why  the  Statement

 of  Objects  and  Reasons  said,

 ‘disquieting  trends’  without  indi-

 cating  what  are  the  trends.  That

 is  to  say,  as  if  the  whole  burden  of

 discipline  and  operational  efficiency

 has  to  be  maintained,  they  5217  this

 by  putting  more  and  more  work-

 load  on  the  workers.  ५  find

 that  the  Government  wants  to  pass
 on  the  burden  of  inflation  and

 economic  crisis  to  the  working

 class.  What  are  their  moves?

 There  is  an  attack  on  the  wages
 and  DA  and  the  existing  living

 conditions,  and  there  are  lower  DA

 rates,  compulsory  deposits,  com-

 pulsory  overtime  work,  andincreased

 workload.  These  are  some  of

 the  offensive  steps  taken.  This

 is  nothing  but  to  crush  all  legitimate
 trade  union  movements  मं  this

 country.  Today  we  find  that
 the

 unorganised  sector  also  is  going

 to  come  under  their  attack.  We
 have  seen  how  the  Government
 resisted  the  demand  tor  remunera-
 tive  prices  for  peasants,  how  there
 was  widespread  agitation  leading
 to  the  police  firing  and  loss  of  life.
 We  are  importing  foodgrains  today
 at  prices  higher  than  what  the

 peasants  in  this  country  had  asked
 for.  What  little  relief  was  given
 to  the  rural  people  in  this  country

 by  means of  food-for  work  programme
 had  been  jettisoned.  The  public
 distribution  system  is  only  on  their
 statistical  records.  1  has  no

 impact  on  the  people  of  this
 country.

 Interruptions).

 With  this  situation  we  find  that

 even  the  World  Bank  is  demand-

 ing  withdrawal  of  food  subsidies

 and  there  is  greater  and  greater
 burden  on  the  common  people.
 This  Ordinance  is  a  step  which  has

 been  taken  in  utter  desperation
 because  of  the  Government's

 failure  to  deal  with  the  economic

 situation  and  failure  to  control  the

 inflationary  trends.

 The  other  main  point)  which

 (11115छा।  lrom  the  so-called

 control,  so-called  reason  to  control

 the  production,  etc.,  etc.,  is  to

 throttle  the  employees.  7e

 should  not  raise  their  voice  against
 Tatas  and  Birlas.  They  should  noi

 demand  a  proper  living  condition.

 They  should  not  demand  living

 wage.  They  should  not  try  to

 resist  this  onslaught  on  the  working
 class.

 Something  else  has  happened.
 There  is  negotiation  going  on  with

 International  Monctary  Fund-—

 this  wage  freeze  on  the  one  side

 for  which  the  working  class  has

 to  pay  for  Government’s  failure,

 anti-inflationary  measures  are  now

 supposed  to  be  a  package  deal  tor

 the  purpose  of  imploring  or  persuad-

 ing  the  International  Monetary
 Fund  to  open  up  its  coffers  and  to
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 grant  of  56  billion  dollars  for  which

 the  Government  is  ।  11९0 11811] .

 Wage  freeze,  banning  of  strikes,

 abolition  of  subsidies  which  gave
 some  relief  to  the  people,  price  hike

 in  petroleum  products-——these  are

 the  measures  which  we  believe  to  be

 the  World  Bank  and  Internationa!

 Monetary  Fund’s  remedies  and

 this  Government  has  to  accept  those

 conditions  and  these  are  the  things
 with  which  they  are  coming  up.
 Therefore,  the  Government  of  India

 are  taking  steps  to  convince  the

 International  Monetary  Fund  that

 it  is  serious  in  applying  these  reme-

 dics  in  these  matters.  If  ।  may

 quote  from  the  Editorial  of a  leading

 national  daily—-it  says  :

 “at  is  difficult  to  avoid  the

 nagging  suspicion  and  that  the

 timing  of  the  Ordinance  were

 settled  by  the  mandarins  of

 IMF  to  combine  their  presence
 at  the  Royal  Wedding  with  the

 scrutiny  of  11018.0 5.0  case  for

 a  standby  credit  of  5  billion

 dollars.  The  heroic  political
 will  displayed  in  the  Ordinance

 doubly  strengthened  India’s

 case,  especially  =  (61  ।  the

 “realistic”  pricing  of  petroleum

 products.  The  =
 Nation

 ।
 will

 have  to  wait  for  other  such

 tokens  of  the  Government's

 intention  to  tread  the  straight
 and  narrow  path  of  economic

 virtue.”

 There  is  no  answer  coming  forward.

 We  have  not  scen  that.  To-day.

 therefore,  to  obtain  this  loan  of  un-

 precedented  nature  with  un-

 precedented  conditions,  compro-

 mising  our  national  dignity  and

 our  integrity,  the  working  class  is

 being  used  by  this  Government  as

 a  sacrificial  goat  in  its  policy  of

 subservience  to  International  Mone-

 tary  Fund.  What  is  the  situation

 to-day  in  the  Indian  Railways?
 The  med  -Bank  has  imposed

 stringent  conditions.  So  many

 conditions  have  been  =  imposed
 which  have  amounted  to  clear

 intrusion  in  our  national  affairs

 and  impinge  on  the  Parliament's

 right  to  decide  how  the  biggest
 public  sector  undertakings  मं  (1115

 country  will  run,  that  we  will  give
 it  up  to  the  World  Bank  to  dic*ate.
 This  is  the  stage  where  we  have
 come.  Therefore,  to-day  the

 World  Bank  and  the  International

 Monetary  Fund  will  decide  whether
 our  workers  will  have  right  to  go
 on  strike,  they  will  have  to  decide

 what  is  the  price  we  have  to  pay
 for  our  products.  They  have  to

 decide  whether  there  will  be  sub-

 sidies  or  not.  These  will  be  decided

 by  Washington  and  not  by  this

 country  and  to  find  out  some  scape
 voats  there  are  the  workers.

 What  is  the  ambit  of  this

 Ordinance  ?  (1811  we  think  of

 more  comprehensive  net  which
 has  been  thrown  far  and  wide.

 What  is  the  definition  of  strike?

 Definition  of  strike  in  the  Ordinance
 as  well  as  in  the  Bill  now  has  been
 made  so  flexible  that  it  will  suit  the

 plans  for  increased  exploi‘ation  of

 the  Workers  and  Imposition  of

 increased  workload.

 Kindly  look  at  the  ।  definition
 of  the  word  “‘strike”.  ।  ५ के की  :

 “refusal  to  work  overtime  where
 such  work  is  necessary  for  the

 maintenance  of  any  essential
 service  +ਂ

 The  Governinent  is  issuing  circulars

 to  its  different  offices  not  to  allow
 overtime.  Only  yesterday  or  day
 before  yesterday,  we  read  in  the

 newspapers  that  their  own  estab-

 lishments  do  not  allow  overtime.
 Who  will  decide?  Only  the  em-

 ployer  will  decide.  The  cmployer
 will  say,  “ा  need  your  services  for
 another  2  hours.”  If  it  is  not

 done,  the  worker  will  find  himself
 in  jail.  There  will  be  a  summary
 trial  and  arrest  without  warrant.

 Then,  ‘‘any  other  conduct  which
 is  likely  to  result  in,  or  results  in,



 अ

 cessation  or  substantial  retardation

 of  work  in  any  essential  service’’  has

 been  included  in  the  definition  of

 “strike”.  Such  arbitrary,  ue3

 tricted  and  prohibitive  provisions
 of  the  Ordinance  place  the  worker

 completely  at  the  mercy  of  the

 employer  and  of  the  police  sub-

 inspector.

 Hence,  we  find  that  these  are

 a  few  steps  short  of  the  manner

 im  which  they  deal  with  strikes  in

 Pakistan  where  the  strikers  are

 Hoegged  outright.

 The  result  today  is  that  while  the

 workers  cannot  demand  overtime

 payment,  cannot  ask  for  overtime,

 the  employers  can  force  them  to

 work  overtime.  When  you  bring

 “substantial  retardation  of  work

 in  any  essential  service’?  within  the

 definition  of  ‘‘strike’’?,  can  =  vou

 imagine  what  immense  power  म

 will  give  to  the  employers?  Thev
 will  say,  ५ [ ०01६,  there  was  production
 of  such  and  such  quantity  last  week

 and  this  week,  there  is  lesser  pro-
 duction.  ८  police  ।  sub-inspector
 comes  and  arrests  the  worker  without

 warrant  on  suspicion  alone,  ।  | ह
 duces  him  before  the  summary
 court,  for  a  summary  trial  and  he

 goes  to  jail.  It  may  amuse  ”4.

 Stephen.  He  mav  not  laugh  long:

 nobody  laughs  very  lon  there.

 Therefore,  a  police  officer  can  be

 called  by  an  employer  saying,
 “Here  is  a  retardation  of  ५0117”

 And  the  worker  goes  to  jail.  There

 is  no  protection.  This  is  a  replica
 of  the  Rowlatt  Act.  Of  course,  it

 was  fought  by  the  Gandhi,  not  the

 present  Gandhi  and  that  is  accepted

 by  this  Government.

 थी
 What  is  the  power  that  has  been

 given  to  police  officers?  They  can

 arrest  without  warrant  any  person
 who  is  reasonably  suspected  of

 having  committed  an  offence

 under  the  Ordinance  and  the  pro-
 visions  have  been  made  for  a  sum-

 mary  trial  of  those  arrested.  What

 protection  can  be  obtained  for  a

 summary  trial?  Only  the  striking
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 workers  in  this  country  can  ऑ
 sent  to  jail  by  summary  trial,  by
 arrest  without  warrant.  The
 Criminal  Procedure  Code  is  given
 a  go-by.  The  Industrial  Disputes
 Act  has  been  given  a  go-by.  Nothing
 need  be  followed.  But  the  trial  of

 profiteers  and  black-marketeers  is
 to  be  under  the  Indian  Penal  Code
 read  with  the  Criminal  Procedure
 Code.  All  the  safeguards,  revision,

 ctc.,  what  not,  are  there  for  them.

 ‘Lhey  are  taking  away  the

 minimum  fairplay  and  justice  from

 the  workers  who  are  supposed  to

 come  within  the  net  of  this  law.

 Clause  3  says  :

 “It  the  Central  Government

 is  satisfied  that  in  the  public
 interest  it  is  necessary  or.  ex-

 pedient  so  to  do,  it  may,  by

 general  or  special  order,  prohibit
 strikes  in  any  essential  service

 specified  in  the  Order.”’

 Who  will  decide  this  public
 interest’?  What  are  the  criteria

 in  this  Bill?  Is  there  anything
 in  the  Preamble?  What  are  the

 main  objects?  What  should  be

 the  criteria  or  guidelines  of  a

 “public  interest”?

 When  shall  it  be  questioned  if

 one  on  strike  is  tried  in  a  summary
 manner?  1  he  questions  it,  he  will

 be  produced  before  a  summary
 trial  and  sent  to  jail  for  six  months.

 1  cannot  raise  the  question  of  public
 interest  there.  1  is  wholly  11106-

 finite.  No  guidelines,  no  scope
 for  challenging  it,  at  any  place.
 Public  interest  will  be  Shri  Stephen’s
 interest  to  tackle  my  union  because

 he  is  getting  lesser  and
 _

 lesser

 support.  Therefore,  it  will  be  in

 public  interest  that  a  strike  or  any

 movement  is  banned.  Therefore,

 this  type  of  draconian  provisions
 are  being  made  in  this  Bill.

 Therefore,  the  power  has  been

 taken  to  completely  annihilate  any

 movement  of  the  working  class  and
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 the  community  of  workmen  in  this

 country.  Punishment  is  515.0

 months.  Punishment  1185.0  been

 provided  on  a  summary  trial  which

 one  can  only  say  is,  nothing  but  a

 jungle  law.  Only  7.  Stephen
 could  have  blessed  it.  (Interruptions

 1  am  surprised  if  he  तरी  any
 conscience  left.

 PROF.  MADHU  DANDA-

 VATE  :  ( !()11571₹ 1170  |  :  nationa-

 lisecl.

 SHRI  SOMNATH  (दनि | -

 फर [51%  :  ।  11.0  goes  on  strike.

 any  person,  the  union  leaders  or

 anybody,  if  I  go  and  make  a  speech
 in  the  gate  meeting,  then,  ।  will  be

 given  the  great  appellation  of  an

 instigator,  ।  don’t  mind.  I  want

 to  instigate.  Then  you  go  to  jail
 lor  one  year.

 ‘Then  financing.  Anybody

 making  any  financial  support  in

 aid  of  the  striking  workers,  will  go
 to  jail  for  one  year.  For  going  on

 strike,  he  will  go  to  jail  for  one

 vear.  As  one  journalist  has  said,

 ‘*We  have  seen  during  the  strike

 that  recalcitrant  and  unsympathetic

 employers  like  Mr.  Stephen  do  not

 seek  any  conciliation.  २०  discus-

 sion  takes  place.  ?  steps  are

 taken  to  end  the  strike,  to  discuss  and

 to  come  to  a  settlement.  Then,  if

 the  Strikers  just  to  survive,  if  possible

 go  out  with  the  collection  boxes,  if

 one  puts  in  10  palse  coin,  then,  he

 is  aiding  financially  the  strike.  Then

 he  will  go  to  jail  for  one  year.

 This  is  the  situation  which  is

 being  perpetrated.  This  is  the

 state  of  affairs  which  is  going  on

 and  they  want  to  make  permanent

 legislation.  (Interruptions).

 Therefore,  these  are  the  pro-
 visions  of  the  Ordinance  which  were

 passed.  These  are  the  provisions
 of  the  Ordinance  which  were

 passed  at  the  dead  of  night  to

 appease  the  International  Monetary
 Fund  and  the  World  Bank  and  the

 friends  of  the  ruling  party  in  the

 industry  and  as  a  part  of  its  policy
 to  impose  a  wage  freeze  and  to

 silence  the  workers  against  all

 forms  of  repressive  measures  in  a

 bid  to  prevent  them  from  organising
 and  from  realising  their  dues.  7e

 most  interesting  departure  has  been

 made  from  the  Ordinance  in  this

 81  मं  regard  to  lockout  and

 lay-off.  In  the  Ordinance,  no

 provision  was  made.  It  is  now

 accepted  although  in  one  of  those

 sponsored  and  organised  demons-

 trations  in  front  of  the  Prime

 Minister’s  house;  the  Prime  Minis-

 ter,  out  of,  ।  d०  not  know  what  to

 call  it,  ignorance  or  callousness  or

 being  misled  by  Mr.  Stephen,  said

 lock-out  and  lay-off  are  included  and

 why  are  you  bothered?  Obviouslw
 that  was  said  to  assuage  the  feelings
 of  those  who  had  been  taken  to

 her  place  and  who  were  brought
 there  in  a  manner  reminiscent  of

 the  emergency  days.  Hordes  of

 people  were  then  taken  there  m

 DTC  buses,  probably  म  _  friend

 Mr.  Bhagat  had  a  lot  to  do  with

 that.  (ि,  to  assuage  their

 leclings,  the  Hon.  Prime  Minister

 also  included  lockout  anv  lay-off.

 0  course,  we  find  in  the  papers
 that  there  is  lot  of  resistance  in  the

 Cabinet  or  elsewhere  in  their  Party.
 We  are  not  supposed  to  know  the

 Cabinet  secrets,  nor  do  ।  know  who

 resisted  whom  and  what  was  resisted.

 But.  significantly,  closure  has  been

 lett  out.  But  will  these  provisions

 in  respect  of  lay-off  and  lock-out

 ever  be  implemented?  Will  they

 catch  hold  of  anvbody?  [1181  is

 not  the  history  of  our  industrial

 relations  in  this  country,  that  is

 not  the  history  of  the  enforcement

 of  the  labour  laws  in  this  country.

 Today  they  are  being  added  to

 this  Bill  just  to  keep  company.

 It  is  only  to  give  credence  to  the

 Prime  Minister’s—let  us  take  4

 ‘ignorant  belief’  that  they  have  now
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 included  lay-off  and  lock-out.  Very

 shamefacedly  they  have  done  it.

 But  closure  has  been  kept  out.

 Which  police  officer  will  arrest

 Mr.  Tata  or  Mr.  Birla  or  Mr.

 Somany.  and  so  on  and  sv  forth.

 without  warrant?  And  which

 court  in  this  country—this  is  a  very

 unfortunate  thing  —-will  send  them.

 UUnterruptions;  Yes.  We
 =

 है  here

 in  Delhi:  we  will  see  what  will

 happen.  The  working  class  can

 not  go  and  ask  for  justice:  they  will

 be  sent  straight  to  jail.  (Jnterrup-

 (05) -  At  Jeast  1  do  not  know

 whether  the  whole  system  will

 change  or  not,  but  on  that  side

 nobody  is  sure  how  long  they  will

 continue  there. .

 AN  HON.  MEMBER  :..  प 1511-

 ful  thinking.

 SHRI  SOMNATH  (8e

 TERJEE  Somebody  ।  thought
 that  he  was  perpetual.  he  was

 dreaming  to  be  the  Deputy  Prime

 Minister  of  this  country.  म  1५

 now  cringing  on  his  knees  to  save

 his  job.

 Therefore,  9  Sir,  the  position

 today  is  this.  Here  ।  11111.0  this

 Resolution  against  this  Ordinance

 which  has  been  conceived  with  an

 attitude  of  victimisation  and  re-

 pression  of  the  working  class.  ।

 has  been  proved  that  you  have  not

 utilised  it  so  long;  then  what  was

 this  Ordinance  for?  1e  would

 request  the  Home  Minister  to

 answer  that.

 ।  would  request  this  Govern-

 ment,  if  they  have  any  responding
 chord  still  left  in  them,  not  to  stake

 its  prestige  in  rushing  through  this

 ill-advised,  anti-people  and  _  81111-

 working  class  measure.  89  this.

 you  wil  finally  alienate  the  working
 class  and  the  common  people.
 But  they  will  not  take  it  lying  down

 and  they  will  fight  till  the  end,  to  the

 last  drop  of  their  blood,  they  will

 fight  and  tight  against  this  Draconian

 measure.

 MR.  CHAIRMAN  :.  राह1

 lution  moved  :

 “That  this  House  disapproves
 of  the  Essential  Services  Mainte-

 nance  Ordinance  1981  (Ordinance
 No.  10  of  1981)  promulgated  by
 the  President  on  the  26th  July.

 1981.

 THE  MINISTER  0  HOME

 AFFAIRS  (SHRI  2e1.  SINGH)  ;

 Sir.  I  beg  to  move  :

 “That  the  Bill  to  provide  fo

 the  maintenance  of  certain  essen-

 ual  services  and  the  normal  life

 of  the  community.  ४  taken  into

 consideration.”

 सभापति  महोदय  इस  बिल  के  लॉन

 के  वाद  जिन  मेम्बर  साहिबान  ने  स्टार्ट

 ग्राफ  श्रावजक्ट्स  एड...  गीजन्म,  और

 मेमोरेंडम  रिगाडइिंग  टली गे शन  श्राफ  तेजी-

 स्टेशन  को  पढा  और  गोर  से  देखा  होगा

 उन  को  कोर्ट  राब जक्शन  इस  मामले

 पर  हो  नहीं  सकता  ।  मेंने  जिस  रोज

 इमे  इंट्रोड्यूस  किया  इंटोडक्शन  के  ढकना

 काफी  दोस्तों  न  इस  बिल.  के  खिलाए,

 कहां  था  और  उसके  जवाब  में  कुछ  में

 न  कहां  था  ।  आज  भी  मिस्टर  चैटर्जी

 ने  इस  रिजोल्यूशन  के  सम्बन्ध  मे  अरपन

 विचार  दिए.  |  उस  में  और  उस  दिन

 की  बहस  में  सिर्फ  इतना  अंतर  है  कि  वह

 बातें  बहुत  से  मेम्बरों  ने  कहीं  थीं  आर

 आज  मिस्टर  चैटर्जी  4  oa  कहीं  ।

 भ्रौर  इस  में  एक  प्रनर  प्रीर  ह  उस  बत

 बहुत  जल्दी  में
 थ

 तो  कोई  प्वाइंट  चले-

 बोरेट  नहीं  हो  सका,  आज  मिस्टर  चैटर्जी

 4  अपने  एलॉक्वेंस  स,  | ह  भ्रच्छे  लज्जा

 में.....  (ब्य वं घान)  .. .  ....  0.0  are

 very  eloquent  speaker.  I  appreciate
 के ह र व के क +  (टिकुरी .

 17.00  hrs.

 में  आपकी  तारीफ  करता  हूं
 ।

 नगर  श्राप

 अपनी  तारीफ  नहीं  करवाना  चाहत  ता
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 [श्री  जैल  सिंह ]

 भोर  बात  2  |  एक  अच्छा  पडबोकेट

 होन  का  उन्होंन  सबूत  दिया.  क्या

 कमजोर  केस  को  अच्छी  तरह  सें  एडोब-

 केट  करना  किस1  लायक  अरकोल  का  ही

 कॉम  होता  है,  दूसरे  का  नहीं  ।

 Shri  Somnath  Chatterjee  :

 (Jadavepur).  We  also  appreciate

 your  ‘Shairs’,  We  are  waiting  for

 Your  ‘Shairs’.

 एक  माननीय  सदस्य  :  वकालत  के

 सिए  कया  मिली  7

 Shri  Somnath  Chatterjee :

 Support  of  the  working  people.

 They  are  behind  me.

 शो जल  सिह:  चधघरमेत  सिद्व,

 me  बिल.  लोने.  को  इरादा  सरकार  का

 हरगिज  यही  नहीं  है  कि  हम  किंग  क्लास

 की  स्ट्राइक  या  किंग  कलास  की  इण्डस्ट्री

 म॑  डिमाण्ड  को  न  सुने  Wit  उनके  रास्ते

 में  रुकावट  डालें  ।  यह  चिल  लाने  का

 मतलब  सिर्फ  यह  है  कि  हमार  सामन

 जितनी  समस्यायें  हैं.  उनका  देखते  हए

 और  देश  की  इकोनामी  का  महे  नज़र

 रखते  हुए  यह  जरूर  है  कि  देश  की

 प्रोडक्शन  बढ़े  और  लोगों  को  कोई
 तकलीफ

 न  हो  ।  उस  रोज  प्रगर  श्रानरंबल मेम्बर

 साहब  बैठे  रहते  त  आज  कुछ  कहने  का

 खयाल  भी  नहीं  था  मगर  में  यह  कहना

 चाहता  हुं  कि  हमारे  लेबर,  मारें  गाने-

 कमेन्ट  एम्पलाइज,  ि लवे  एम्पलाइज,  लोकों-

 मन  एटसेट्रा  या.  बिजली  के  कर्मचारी

 (ब्यान )

 श्री.  रामावतार  शास्त्री  (पटना)

 व्रीही  वाले  इसका  बिरहोर  करने  के  लिए

 आए  थे  |

 भी  मैल  सिह:  चटर्जी  साहब  ने

 खुद  इस  बात  को  माना  कि  ऑ्राडिनेन्स

 लाने  के  बाद  इस  पर  अमल  नहीं  किया

 गया  |  यह  गवर्नमेंट  की  ईमानदारी  पर

 मोहर है  कि  हमने  किसी को  दीवाने  के

 लिए  इसको  नहीं  बनाया  है  ॥

 दसरे,  उन्होंन  इस  बात  पर.  बहुत

 चिन्ता  प्रकट  की  कि  यह  म्राडिनेन्स

 लान  क  लिए  इतनी  जल्दी  क्या  थी

 इसके  भ्र लावा  उन्होंन  कहां  कि  हमने

 पार्लमंट  का  श्रीमान  किया  ।  प्र हूं  बिल्कुल

 वेबुनियाद  बात  है  कौर  गलत  है  ।  इसक

 थाने  की  जरूरत  यह  थी  कि  कोई  भी

 दुर्दशा  लोग,  चाहे  हुकूमत  करते  हों  या

 काई  दूसरा  कारोबार  करते  हों,  अगर  ये

 अपने  दिमाग  भ  मानें  बाले  समय  का

 ठीक  अन्दाजा1  नहीं  लगा  सकते  त  वे

 ma;  कामयाब  नहीं  ह  सकते  ।  अब  कर्ड

 बात  ब्रिग  जाए...  उसके  बाद.  उसका

 इलाज  करना  और  उसके  पहले  प्रिबेस्टिल

 मेजर  शभ्रछ्तियार  न.  करना,  यह  सबसे

 कम  अरवल मन्द  की  बात  है.  जबकि  कोर्ड

 भी  दूरंदेश  सरकार  नहीं  कर  सकती  है  ।

 यह  हम  smd  ह  कि  क्या  जरूरत  थी

 और  क्या  जल्दी  थ  |  झगर  यह  अभी-

 aq  न.  लाया.  गया.  होता  तो.  क्या

 होता  *

 श्री  इन्द्रजीत  गुप्त  (वसीर हाट)

 या  होता  ?  (व्यवधान)

 थ्री  बैल  सिह
 :

 चेयरमेन  साहब,

 q  तमाम  पार्टियों  के  नेताओं  से  प्रार्थना

 करूंगा--अगर  कोई  एक.  लीडर  होता

 तो  एक  से  कर  लेता  लेकिन  ऐसा  नहीं

 है  इसलिए  मैं  तमाम  नेताओं  से  प्रार्थना

 करूंगा  कि  कृपा  करके  वे  मेरी  बात  को

 सुनें  |  मैंने  चटर्जी  साहब  को  ब्रेक

 सम्मान
 साथ  सुना  है  ।  अ  वे  सीट  पर

 बैठे  बैठे  बोलें  तो  यह  श्रच्छा  नहीं  लगता  ।

 हो  सुचा  दै  द  इको  नहब  के  क्न्ट्रोल

 सें ये  माननीय  सदस्य  त  हों  इसलिए  मैं
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 तमाम  लीडरों  थे  फ्राबना  करुण।  कि  उन्हे

 नक रो रें  कानों  हैं,  अमेन्डमेंट्स  लाने  में  है

 इसलिए  बे  मेरी  बात  नोट  करते  जाये

 औरौर  अगर  में  कोई  गलत  बात  करता  हू

 ती  उसका  जबाव  देने  में  उनकों  सिया

 wear  ।  इसलिए  इस  मर्यादा  को  वे  न

 एक.  साधनों  सरस्म

 गलत  हं।  कहेंगे

 अप  सब

 कौन  नोट  करेंगा  |

 ara  भगवान  देव:  (भ्रजमेर)

 ज्ञानी  जा  ज्ञान  को  बाते  करेंगे  ।

 थो  जल  सिंह  :  वे  जानते  हू  कि

 में  गलत  नहीं  कहूंगा  ।  में  बात  बेशक

 ज्ञान  का  करू  ।  अपन  देखा  होगा  कि

 जो.  आदमी  मजबूत  होता  है.  बढ

 गाल  नहीं  देता  हैं,  शर  नहीं  मचाता है  प्यार

 Git  जो  कमजोर  हाथा  है  wa  दूर  थे

 शोर  मचता है  थि.  मर-  जायेंगे,  मर-जायें गे  ।

 उनका  अपना  दिम/ग।  शक्ति,  अपनी  पावर

 और  वोटों.  सब  चीजों  वश.  अभिमान

 हना  चाहिए,  नंया  घर  से  बेठ  बार

 सुनना  चाहिए  ।  यह  मादा  बहुत  बहादुर

 हो  श्र  उसके  WA  कल  भा  कमजोर  हो.

 वे  फ्रादिलो  स  सुन  सकें  ।  में  चाहता  हूं

 ताप  जरूर  सुन  सकेंगे  ।

 का  ही-  हैं.  मगर  दम,  कानपुर  भी

 =

 में  सदन  का  ज्यादा  हन कनक  नहीं  न्यू

 क्योकि.  एक  मौका  मुझे  और  मिलेगा,

 सब  में  एक-एक  प्वाइंट  पर  जबाब  दूंगा  |

 वे  बातें  जिनक  ua  दिलों  और  दिखाता

 म  है,  में  सन्1  दुर  करना  चाहता  हूं  ।

 सबने  बड़ा  बाए  यह  सोचन  को  हैं  कि

 इसको  लान  करटेंगरो ञ  हैं.  जिसके  लिए

 Tafaae  सरिस  अ  विचार  को  मई  ।  उसमें

 रेलवे  और  पे०  एन  ०  Zio  के  लिए  एक

 मशीनों  परमानेन्ट  है,  जिसके  जरिए  उनके

 प्रवोसिस
 .  दूर  किए  जा  सकते  हैं  कौर

 Stat,  Res,  re.  aiar.  BHADRA  23,  1903  (SAKA)  of  Essen.  Services
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 एक  गवर्नमेंट  एम्प्लायेंज  की  मशीनें।  है.

 जिसको  जे  ०सी.  ०एम०  कहते  हैं,  उन  से

 से  भी  बात  हो  सकती  है.  उनको  भी  रोका

 नहीं  गया.  कंसिलिएशन  भी  नहीं  रोक!

 गया.  ौर  एडज़ूडिकेशन  भ  नहीं  रोका

 गया  ।  तमाम  खोजे  जल्दी  से.  जल्द

 कराने  की.  कोशिश  करने  का  वायदा

 सरकार  करता  है  ।  इसके  भ्र लावा  हमारे

 दोस्त  ने  कहां  कि  झा डि नेस  में  लाक-ट्राउट

 आर  ले-साफ  नहीं  था .  .  .  (व्यवधान)  ...

 mre  साथ  बात  करते  हैं  तो  श्राप  वाक-

 साइट  कर  जाते  हैं  ।  इसमें  बाक-प्रावट

 नहीं  है  ।  पला  बन्दों  ६4  दूसरों  चीजो

 को  रोका  गया  ।  उन्होंने  रिप्लेस  -दिया  कि

 हड़ताल  की  निस्  तालाबन्दी  की  वजहें  से

 मन-डेज  बहुत  लास्ट  हुए,  नुकसान  हुए!  ।

 उन्होंने  यह  भी  कहा  कि  प्रधान  मंत्र/  के

 कहने  र  इसको  रक्खा  गया  |  यह  भी  उन

 का  यथधा॑वाद  है,  दुरुस्त  बात  है,  उन्होंन

 वाही,  यह  हमारी  प्रधान  मंती  कोही  ऑडिट

 है,  भ्राडिनेंस  में  यह  बात  नहीं  थी  द्र  इस

 के  वाद
 इस

 में  रखी  गई  है
 ।

 श्री.  सोमनाथ.  चटर्जी

 बनाया,  किसके  लिए  बनाया
 |

 श्राडिनेंस

 at  जल  सिह:  श्राइिनेस  बनाया,

 किसके  लिए  बनाया,  में  कहना  चाहता  हूं.

 एवं  आदमी  बीमार  हो  रहा  था  |  उस

 बीमारी  को  रोकने  के  न्यू  डॉक्टर  ने

 उसको  अवधि  दे  । ौर  उसकों  बीमारी

 न  हो  ।  कोई  आदमी  कहे  कि  फिर  क्यों

 बीमार  नहीं  हुए  ?  बीमार  हन  के  वाद

 आपरेशन  किया  गया  |  |...  (ब्यान )  ..

 सम!  पति  महोदय :  :
 चेटर्जी  साहव

 समझने  क  बात  है.  श्राप  समझ  नहीं

 रहे  हैं  ।
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 [ori  जल  सिंह  |

 तो  उसको  हमे  यूज  करने  को  जरूरत

 नहीं  पड़ो  ।  हमन  यंह  इसलिए  किया  था

 कि  उन  चाज  कं,  रोका  जा  सकें,  वे

 रक  गई  नो  हमको  इस्तेमाल  वारन  क

 जरूरत  नहीं  थी  ।  दूसरे  सेन्ट्रल  गवर्नमेंट

 की  ईमानदारी  इस  बात  पर  भी  है  कि

 उस  वक्न  श्राषिनेस  मे  ले-साफ  प्राणी  नहीं

 था,  अब  टसको  मुकम्मिल  किया.  है.

 प्रब  जब  ज़रूरत  पड़ेगी,  तो  उसकों  डरते-

 मालन  ् | |  |

 चैटर्जी  साह्ब  4  अपनी  तहरीर  मं

 कहां  कि  हम  चैलेंज  कुबूल  वासते  है

 Sto  सत्य साधन  चक्र बतों
 :

 (वाला

 दक्षिण)  .  श्राप  न  तो  बीमारी  होने  क

 पहले  ही  अ्रापरेणन  बर  दिया  |

 श्री  जैल  सिह  :  श्राप  मेरे।  वान  को

 गौर  से  समझे  --उन्होंन  कहा  कि  ग्रा परेशन

 नहीं  किया.  ।.  मेंने  कहा--हमन  ओषधि

 ऐसी  दी  है  घि  आपनेशन  की.  जरूरत  ही

 नहीं  पड़ी,  बीमारी  आई  ही  नहीं  ।  आप

 जरा  इस  पर  ठण्टे  दिल  से  गौर  ; ति

 प्रो0  सत्य साधन  चकर्ते

 मर  जाने  के  बाद  आपरेशन  की  जरूरत

 नहीं  रहती,  आप  न  उस.  को  मार

 दिया  |

 थी  जेल  सिह:  अगर  एक-एवी  लफ्ज

 का.  ware  दिया...  जाय.  तो  यह

 बहुत  बड़ा  सवाल  वन  जाएगा  |  इस  लिये

 आप  जरा  सब्र  से  बेटे  ।  भावी  में  क्या

 होगा  उस  के  लिये  अभी  से  घबराने  की

 जरूरत  नहीं  है--

 इब्दताए  इश्क है  रोता  है  कया,

 रया

 :  बीमार के

 ्  नि

 मुझे  इस  बात  पर

 (  हैरानी हुई
 जब  चैटर्जी  साहब  मे

 ri  कहा  कि  यह  भ्रधारिटेरियन  गार्ड-

 मै  है
 ।

 जहां
 सक

 मैं  समस  सकता  हू

 कौर  ट्रॉस्लेशन को  भी  मेने  गौर से  सुना,

 उन  का  मतलब  है  कि  यह  सरकार  तथा-

 तिथि  का  इस्तेमाल  करती  है  ।  में  न

 दुनिया  में  कोई  सरकार  नहीं  देखी,  किस

 के  पाम  अ्थारिटी  न  हो  या  जो  श्रधारिट।

 का  इस्तेमाल  न  वारसी हो  .  .(ब्पबधान)  .

 चेटर्जी  साहब,  श्राप  भरा  मेरी  बात

 सुनिये मै

 सभापति  महोदय  चैटर्जी  साहव.

 यह  भी  एक  इण्टरप्रेटेशन  है

 श्री  जल  सिह  :  में  इस  बात  था  दावा

 नहीं  करता  हुं  कि  में  सब  कुछ  जानता  हूं

 afea  डिक्शनरी  ला  कर  देख  लीजिये,

 दनिया  भर  में  अथारिटी  के  क्या  मायने

 हैं  ।  उन  के  वाहनें का  मतलब  यह  हैं  कि

 यह  तानाशाही  सरकार  है  लेकिन  |

 कहना  चाहा  हैं  कि  मिसयूज  श्राफ  पार

 बहुत  बुरी  चीज॑  है,  लेकिन  जिस-

 यूज  श्राफ  पावर  तो  निहायत  बुरी  चीज

 जिन  a  पास  कोई  पावर  है  और

 उस  का  इस्तेमाल  नहीं  करते  हैं  ।

 तो  उन  को  उस  का  इस्तेमाल  करना

 नहीं  भ्राता  @  ।  हमारी  डयूटी  है  कि

 हम  देश  के  लोगों  का  अमन  भ्र  शान्ति

 प्रदान  करें,  जब  अधि-जाई  के  साधन

 रुक  जाते  हे  तो  लोगों  को  नुकसान

 होता  है,  बिजली  बन्द  छह  जती

 ी

 :.

 लोगों  को  नुकसान  होता  है,  पानी  नही

 मिलता  है  तो.  लोगों  को  नुकसान  होता

 है,  हर  चीज  जिस  को  लोगों  के  साथ,

 जनता
 ह

 साथ  ताल्लुक  है,  अमीर  और

 गरीब के  साथ  ताल्लुक  हैं,  उस  क  चलाये

 रखना  सरकार
 की

 इग ूटी  है
 ।

 हम  यह

 नहीं  चाहते  हू  कि  जो  हमारे  मजदूर  भाई

 हैं  उन  को  मजबूर  होना  पड़े
 .

 .
 .  (व्यवधान)

 ह

 मे ंथ

 ा!

 ह

 नह ही
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 में  ने  देखा  नहीं  कि  कौन  झ्ानरेविल

 नम्बर  थे--लेकिन  प»  बड़े  अदब  से

 उनकों  कहना  चाहत  हुं--इस  तरह  से

 नहीं  करना  चाहिये,  जसे  कांटे  चलते

 हों  ।  प्रेम  से  बेटिया  और  मेरी  बात  को

 सुनिये  |  चेयरमेन  साहब  हाउस  को  कन्ट्रोल

 करेंगे,  श्राप  को  क्या  चिन्ता  पड़ी  है  ।

 चटर्जी  साहब  ने  कहा  किःਂ  हम

 चलने  को  कुबूल  करते  हैं--मैं  इतना

 ai  कहना  चाहना  ह-न  हमरा  चैलेंज

 मजदूरों  को  है  BK  न  जनता  को  है  |

 प्यार  बट  इस  को  चैलेंज  समझते  हैं

 ना  a2  उन  क  समान  की  बात  है,

 गे

 चले  कर  सकते  हैं  ।  उन  चैलेंज  को

 कोई  मक।वत्ता कर कर
 के  कुबूल  करना  चाहेगा

 नो  हम  उनपर  कार्यवाही।  कर के  दिखलाये गे

 कि.  चेनेन्ज  कसे.  कवल  किया.  जाता

 हैं  ।  वे  कोन  लोग  हैं
 ?

 ये  वे  लोग  हैं

 जो  मजदूर  नहीं  हैं.  मजदूरों  को  एक्स-

 came  करन  वाले  हैं,  उन  को  श्रारगनाइज

 कर  के  एक्सप्लाएट  करते  ह.  ।  मुझे

 बतलाइये--प्रखर  यह  एक्सप्लाएटेशन  नहीं

 है  तो  फिर  श्राप  क्यों  नहीं  डिम/ण्ड

 करत  कि  हर  बानाने  में  जितने  मजदूर

 है  उन  का  कोई.  पालीटेक  04

 नहीं  होगो,  एक  हो  यूनियन  होगी  अर

 उसी  को  रिकगनाइज  किया.  जाएगा  ताकि

 मजदूरों  की.  जो  डिमान्ड  हैं,  वे  मानी

 जाएं,  लकिन  ये.  मजदूरों  की  डिमान्ड

 मनवाने  के  लिए  वहां  नहीं  जाते  हैं  ।  हर

 गक  पाली टोकन  पार्टी  ने  अपने  अरपन  मेम्बर

 लौट  किये  हैं.  कि  तुम्हें  लेकर  में  काम

 करना  हैं  लेकिन  वे  लेकर  के  भले  के  लिए

 नहीं  वहाँ  जाते  हैं  बल्कि  लेबर  में  अपनी

 पार्टी  की.  अआइडियोलाजी.  का.  प्रचार

 करने  के  लिए  हैं  |  यह  एक  खासा  तरीका

 2  कि  लेबर  का  खर्चा.  करा,

 लेबर  की  वात
 कह

 कर.  वहां  जुलूस

 निकलवाओ,  जलसे.  कराओ  शर  फिर

 वहां  जा  कर  लेक्चर  दे  कर  चले  आाझं  ।

 थे.  जो  एक्सप्लायट्स  हैं.  उन  के  लिए

 जरूर  यह  एव  चैलेंज है.  सोमनाथ  चटर्जी

 साहब  |  उन  के  रास्ते  बन्द  होंगे  ।

 फिर  इन  को  बड़ा  म्रफसोस  हुआ

 कि  यह  faq  लेबर  मिनिस्टर  के  बजाए

 गह  मंत्री  द्वारा  लाय।  Way  कौर  इस  पर

 इन  को  गस्सा  भी  पाया  और  इन  को

 गह  मंत्रा  कहन  मे  भी  दुख  हुआ  AY

 इन्होंने  मझे.  पुलिस  मंत्री  कहां  ।  मुझे

 जो  ये  चाहे  कट  लें  ।

 82  SOMNATH  CHATTER-

 JEE  :  This  Bll  vou  are  piloting
 as  Police  Minister.

 श्री  जैल  सिह...  दारो  कहिये

 या  तीसरी  चार  कहिए,  में  इस  को  एक्सेप्ट

 करत।  हूं  लेकिन  मुझे  मालूम  नहीं  कि

 श्राप  अर्मीर  ह्  या.  गरब  ।

 आप  को  बताता  हूं  कि  में  मजदूर  हू

 में  ने  पुफ्ता  सड़के  बनाई

 टूटे  जूतों  का  गांठ .

 ।  तार  ए  दिस  है,  खतों  को  पानी

 क,

 है

 मय
 र

 मैं

 ts

 -
 मैं  4  खेत

 ।

 तो

 mal

 "
 अਂ

 आर

 ....

 काम  अपन  द्वार  से  किया  है  ।  में  एक
 =.

 -किसान  के  नाते,  एक  मजदूर  के  नाते  यह

 कहू  सकता  हूं  कि  मजदूर  हम  को  प्यार

 हैं,  मजदूरों  का  हाईटेक-  हम  सामने  रखने

 are  बगर  जद्दोजहद  मजदूरों  के  मतालवात

 को  पुरा  करेंगे  ।

 seit  यह  भी  कहा  कि  वेस्ट  बंगाल

 और  हरिपुरा  के  लोगों  ने  बता  दिया

 हैं  ।  चटर्जी  बता  देते  या  आप  बता  देते,

 इस  से  कोई  खास  फर्क  नहीं  पड़ने  वाला

 है  लेकिन  किस  ने  बता  दिया.  ?  सरकार

 ने  दोनों  प्रोविंशियल  सरकारों  ने  डरपना
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 [at  जेल  सिह]

 जोर  लगा  कर  बंद  किया  पर  मजदूरों

 के  पक्ष  में  नहीं  बल्कि  वे  लडाई  लहना

 चाहते  हैं  इस  मैदान  4  oa  में  तो  यह

 कहूँगी  कि  यह  बिल.  जिस  बिल  को

 ज़ालिमाना  कहा  जाता  है,  यह  मजदूरों

 न  कल्याण  का  बिल  है  चार  इस  स

 मजदूरों  का  एक्स'लायंटेशन  रुकेगा.  WIT

 थे  जो  पालिटिकल  gaa  बीच  में  पट

 कर  प्रॉडक्शन  कं  बर्बाद  करत  है.  उन  के

 रस्ते  कूक  जायेंगे  कौर  यह  बिल  एक

 बहुत  कल्याणकारी  बिल  होगा.  और  यह

 जिल  मजदूरों  के  लिए  एक  टिकली  बिल

 होगा  1

 प्रभी  चटर्जी  जी  ने  कहा  कि  श्राद्ध

 रात.  को  राष्ट्रपति.  जी  को  जगाया.  |

 अब  ये  इस  बात  का  भी  ख्याल  रखते

 हैं,  कारखाने  के  मजदूरों  का  भी  ख्याल

 रखते  है,  राष्ट्रपति  कंब  जागता  हैं,  मजदूर

 कब  काम  करते  हैं,  टाटा-  बिरला
 क्या

 बारे  है,  इस  सब  का  इन  को  पता  है  ।

 बड़ी  शक्ति  द  ह्  भगवान  ने  इन  को  ।

 ये  कहां  से  शहादत  हो  गये  कि  आधी

 रात  को  राष्ट्रपति  जी  को  जगो यों  ।

 राष्ट्रपति  जी  को  MTA  रात  जगाना  ब्रा

 नहीं  है
 ।

 वे  राष्ट्र  के  सब  से  ऊचे  दर्ज
 के  2  आर  राष्ट्रपति  जी  की  जरूरत  पे.

 तो  जगाया  भी  जा  सकता  शरार  जागने

 से  उन  को  कोई  इन्कार  नहीं  लेविन  चटर्जी

 साहब  आप  न  जज़बात  उभारने  के  लिए  ये

 सब  बातें  कहं  हैं  घ्राण  इन  की  कोई  कीमत

 नहीं  हैं  |  इन्होंने  कहां  कि.  यह  पूंजीपतियों

 का
 बिल  हैं,  वे  खुश  होंगे

 ।
 में

 उन  थ

 पूछता  @  कि  यह  पूंजीपतियों  का  काम  है.

 टाटा.  विरला  वर्ग रह  का  काम  है,  रेलवे

 उन  की  हैं,  बिजली  उन  की  हैं,  पानी  का

 काम  उन  का  हैं,  लोको मेन  की  बात  उन

 की  है  ।  कहाँ  सेਂ  वें  इन  सब  बातों  में

 आते  हैं
 ?

 वें  गवर्नमेंट सर्वन्टस  के  लिए  हैं

 या.  दूसरे  लोगों  के  लिए  हैं,  यह  बात

 amt  को  सोचना  चाहिए  ।  पब्लिक  सेक्टर

 क्या  उन  का  है.
 ।

 यह  उन  लोगों  की
 ही

 है.  यह  जनता  का  है  ।  तो  इन

 बीतीं  की  श्राप  भल  जाइए  कि  पट्ट

 भ्रमरों  के  लिए  है  बल्कि  अमीगें  पर  भी

 पाबन्द  है  कि  वे  मजदूरों  का  खून
 न

 चूसे
 सकें  ।  टस  खोज  को  देखने  के  सलिए

 गवर्मन्ट  =  तैयार  रहेर्ग  ।  जगत

 रहे.  (ब्य बंधान)  ।  पस्ती  जी  अपना

 भाषण  भी  होने  बला  है.
 !  आपको

 एडमंड्स  आई  हुई  है  हमने.  शाक

 रामावतार  या  रायणावंतार  रूप  को  देखना

 है।  हमनें  शिकनें।  जारी  करवे  हॉउस  का

 पलिथामिंट  के  मेम्बरों  का  अपमान  नहीं

 किया  हैं।  उनका  पुरा.  मान  हम  करते

 हैं।  उनके  सामने  सरकार  जबाब  देह  हैं  ।

 हम  भी  उनके  सामने  जवान
 देह  हैं।  चुकी

 ayaa  उनका  न  Fi  इसी  वास्ते  चटर्जी

 साहब  ने  गह  मंत्री  का  एव;  पंक  भी

 बना  कर  रख  दिया  है।  हम  मानत  हैं  ।

 हम  इन्कार  नहीं  करते  हैं।  इससे  ज्यादा

 रावका  सम्मत  और  कया  हो  सकता  है

 far  आपकी  बातों  का  जबाव  दिया  ज

 रहा  है।  मगर  याप  में  बनने  की  शक्ति

 न  हो  तो  म  क्या  करूं ?

 इसका  फायदा  कौन  उठाएगा...  ”

 इसका  फायदा  श्राम  जनता  उठाएगी,

 जिन्होंने  रेलों  भें  था  हवाई  जहाजों  ।

 चलना  है  वे  उठाएंगे  खेती  बाड़ी  न्होंने

 करनी  हैं,  कारखाने  चलाने  हैं.  बिजली  का

 इस्तेमाल  करना  हैं,  जिन  को  डाक  कौर

 तर  aa  पर  मिलें,  टेलीफोन  वक्त  पर

 मिले  उन्होंने  इसके!  फायर  उठाना  है  ।

 बे  टेलीफोन  प्राइवेट  नहीं  हैं  ।  पब्लिक

 सैक्टर  प्राइवट  नहीं  हैं।

 हमारे  देश  म॑  डेमोक्रेसी  है।  दुनिया

 के  औ  भी  डि वेले पिंग  देश  हैं।  वे  भी

 हमारी  तरह  मे  हैं।  लेकिन  उनका  सिस्टम

 आफ  गवर्नमेंट  हम  से  जुदा  हो.  सकता
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 है।  हमारे  थहां  फूल  डेमोक्रेसी  है।  इस

 डेमोक्रेटिक  सिस्टम  मेट्रो  कसे  तरक्की

 कर  सकते  हैं.  कसे  आरगे  बढ़  सकते  हैं  ”

 दोनों  बातों  क।  धन  रखना  चाहिए ।

 गवर्नमेंट  एम्पलायी  हो  या  प्राइवेट,  छोटा

 मजदूर  हो  या.  बड़ा,  fear  के  हक  को

 कोई  छीन  न  सके  लेकिन  साथ  साथ

 मुल्क  का  थी  उतकों  कथा  रखना  चाहिए  |

 ama  प्लानिंग  कमीशन  को  रिपोर्ट

 को  पढ़ा  होंगा  ।  हमारे  देंगे  में  तीस  करार

 से  ज्यादा  वे  लोग  हैं  जो  पार्टी  लाइन

 के  नीच ेहैं  गरीबी की  रेखा  के  नीच

 बेरेजगार  हैं।  उनको  कसे  आप  राहत

 ant  प्रोडक्शन  नहीं  होगा  तो

 श  की  कौन  नहीं  बढ़ाएंगे  तो  कसे

 उनको  राहत  दंगे  इकोनोमी  तबाह  और

 विवाद  हो.  जाएगी  तों  कसे  उनकों  श्राप

 राहत  दंगे  ?  में  एक्सप्नायटर्ज  से  पूछना  चाहता

 हूं  कि  क्या  कभी  उन्होंने  उन.  लोगों

 की  आवाज  भी.  उठाई
 है

 जो  सफाई  मजदूर

 होते  हैं,  4  जमीन  पर  सोते  हैं,  जा

 भला  रहते  हैं  या  जो  पार्टी  लाइन  के

 नीचे  हैं?  65  रुपये  पर  हैड  पर  महीना

 जिप  क  आमदनी  न  हो  वह  पार्टी  लाइन

 के  नीच  समझा  जाता  है।  जो  पांच  सो

 या  एक  हजार  या  बारह  सौ.  zig

 तनख्वाह  पाति  हैं  और  मैं  मानता  हैं  कि

 मंहगाई  जब  बढ़ती  है  तो  उनकों  तक्लोफ

 होतो  है  लेकिन  यह  भी  तो  श्राप  देखें  कि

 उनको  कम  अज  कम  नौकरी  ती  मिल

 गई  है,  उनके  बच्चे  पढ़ते  तों  हैं  उनकीं

 पढ़ाई  को  जिम्मेवारी  भी  ली  है,  उनको

 मेडीकल  एड  शी  मिलती  है  और  सरकारी

 मुलाजिमों  का.  जहां  तक  सम्बन्ध  है

 उनको  यह  भी  प्रिविलेज  हैं  कि  कोई

 आदमी  उनकी  हत्या  करें,  उनकों  लाठी

 मारे  या  चोट  पहुंचाए तो  उस  पर  दो

 मुकदमें  बनते  हैं  जब  कि
 साधारण  आदमी

 पर  अगर  एसा  होता  है  तो  एक  ही

 ~

 बनता  है।  यह  भी  उनके।  प्रिविलेज  है  ।.

 ये  जो  प्रिधिलिज्ड  लोग  हैं  ये.  श्रागिने।इज्डे

 हैं,  इकट्ठे  मिल  जति  हैं,  उनकों  किसनों

 में,  गावों  में  जाकर  घूमना  नहीं  पड़त

 हरिजनों  में  जाना  नहीं  पड़ता,  बेघरों  को

 देखना  नहीं  पड़ता  है,  बेजमीन  यालों  क

 देखना  नहीं  पड़ता  है  क्योंकि.  वहां  जाकर

 काम  करना  पड़ता  है।  ये  परखाना  का

 गेट  जब  खुलता  है  तो  जा  कर  लैक्चर

 कर  जाते  हैं,  लाउड  स्पीकर  उनक

 होता  है  ओर  घझाधघार  लेक्चर  य  देंते  हैं

 स  लैक्चर  में  भड़का हट  होती  है।  भहु-

 थे  पैदा  करते  है  मं  घ्रापका

 नोम  नहीं  लेत।  5  ।  लेकिन  कुछ  लोग

 से  हैं  जो  लेक्चर  तो  देतें  है.  मजदूरों

 हक  में  शर  खाना  खाते  है  मैंनेजमेट

 साथ  |  कौर  BAT  इस्तेमाल  वर्त  है

 उ

 (व्यवधान
 )

 श्री.  इन्द्जोत  गुप्त:  (बर्सारहाट) :

 amo  TAO  टी0  यू०  सी (0  में  बहत

 हैं.  ऐसे  ।

 आधार्य  भगवान  देव:  (अजमेर) :

 चोर  की  दाढ़ी  में  तिनका  है  ।

 श्री  जल  सिह.  मैंने  लपका।  ना

 नहीं  कहां  ।  श्राप  क्यों
 गुस्सा  करते

 हो  |

 क्या  श्राप  एस  लोगों  को  परेशान  करते

 हो  ?  पै,  उनकों  नहीं  कहता  जिनको
 -

 में  चाहता  1 लि  उनकी  वकालत  कयों  करते

 ari  amt  मजदूरों  के  हित  की  बात

 करने  वाले  हो,  देश  के  हित  की  बात

 करने  वाले  uravfaq  नम्बर  हैं  ।  म

 अपको  नहीं  कह  Tal  Fi  में  कह  रहा

 हूं  कि  एस  एलीमेंट  को  किस.  तरह  से

 कंट्रोल  किया  जाय  ।  माननीय  चटर्जी:

 कहते  हैं  कि  अगर  लैक्चर  किसी  ने  द

 दिया...  उसको.  कहेंगे  यह.  उत्पादन  हैं

 उनको  ।  तो  उनकों  भी  पकड़ा  जाएगे |

 इस  बिल  पेपर  यह  इलाज न  हो  तो
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 [श्री  जल
 सिह]

 इ,  में  जिन्दगी  ही  बच  है
 ”  जो  खाम-

 स्वाह  जा  कर  बरबाद  करते  हैं,  कामो

 मजदूरों  की  तरह  काम  नहीं  गिरया.

 कमी  मजदूरी  का  काम  नहीं  किया,  लेकिन

 नता  जी  aim  हैं  मजदूरों  की  घात  कनने

 के  लिए।  मजदूर  खद  कर  सकता.  है ं।

 प्यार  श्राप  मजदूरो  की  बात  करत  हो

 त!  भर्ती  हो  जाइये  कारखाने  में  ।  लेकिन

 जास  नहीं  ।  .  (ब्यान)  माननीय

 चटर्जी  ने  कह  दियो  यहा  तज  चैलेंज

 औै val

 श्री  सत्य साधन  'चत्रवर्तों :  (कितना

 दक्षिण  )  आप  कांस्टेबिल  नहीं  रहे  त।

 ait  कसे  पुलिन  मंत्री  हो  an?

 श्री  जल  सील्ड  मेँ भ्रापकी  चान  नहीं

 सुन  सका,  जरा  फिर  से  कह |

 wl  सत्यसाधन  चक्रवातों  :  श्राप  कहत

 है  कि  जो  लेकर  म  काम  नहीं  करता

 वह  कसे  लवर  लीडर  हो  सकता  है?

 वा  मेरा  कहता  है  कि  श्राप  कसे  पू्ति

 मिनिस्टर  ह  गए  जब  कि  श्राप  पुन्नि-

 कांस्टेबिल  नहीं  रह े*

 श्री  जल  सिह  मझे  सोच  समस

 कर  होम  मिनिस्टर  बनाया  है  प्रधान  मंत्री

 ने।  में  जब  जैल  में  गत,  पोलिटिकल  में

 प्राया  उस  समय  17  साल  का  था  तब

 से  पुलिस  मेरी  निगरानी  करती  है।  22

 साल  में  जेल  में  गया  5  साल  तक  पुलिस

 निगरानी  करती  रही।  1943  में  रिहा

 gal  तो  1948  तक  पुलिस  ने  निगरानी

 की  श्र  उस  के  बाद  जब  मिनिस्टर  बसा

 तो  पलित  निगरानी  करती  रही ।  और

 जब  मंत्री  पद  4  हटा  तो  पुलिस

 निगरानी  करती  रही  कौर  जब  जनता

 राज  आया  तो  पुलिस  गिरफथशर  कर  के

 ले  गई।  इम  तरह  से  मेरी  तो  जिन्दगी

 ओर  मौत  का  सवाल  पुलिन  के  साथ

 जुडा  Zar  है।  में  आज  भी  पुलिस  के

 घर  मे  71  wear  नहीं  जा.  सकता

 चेयरमैन  साहब  एक  दिन  में  कनाट  लेस

 गया.  एक  दुकान  में  में  ग ्  ओर  जब

 वहां  स  कोई  चीज  लेने  का  फसल।  किया

 विटामिन  की  गाली  में  खात  हं.  वही

 लना  चाहता  था,  में  बहू  कन  लोगों

 को  दिलवाता  ह  नहीं  तो  लोग  चर्चा  करते

 है  कि  बीमार  हं  गयी  गोली  खा  कर

 चलता  है।  में  नहीं  चाहता  था  कि  वह

 मझ  दख  ।
 तो  हमारे  गनमैन,  सिक्योरिटी

 बने  जो  थे  वह  कहन  लगे  Bara  श्राप

 कयों  जाते  Fi  हन  नेता  है।  मेंने  कहा

 कोई  बान  नहीं  में  अंधेंरे  सें  सरापा  F

 बाजार  बन्द  हो  गया  है  केमिस्ट की  दुकान

 खली  है  चलों  में  ही  लिए  लेता  हं  ।

 लेकिन  वह  मरें  पूरा  आ  गए  और  कह

 लगे  कि  यट  हमारी  ड्यूटी  है  ।  पुलिया तो

 हमारे  इतन  पीछे  पड़ी  है  जिनी  किसी

 के  पीछे  नहीं  पड़ी  है।  भगवान  कर  श्राप कें

 पीछ  भी  पड़ें  ।  श्री  चटर्जी  ने  हमारी  बड़ी

 मदद  की  है.  उन्होंने  कहां  कि  सरकार

 के  इसकी  जरुरत  नहीं  थी,  पहले  भी

 इस्तेमाल  नहीं  किया.  भाग  भी  नहीं

 करेंगे  इफको  वापिस  ले  लिवा.  जाय े।

 श्री  चटर्जी  जा  न  फिर  दलील  दी

 कि.  1970-2  में  मैन-डेज.  ज्यादा

 बर्बाद  हुए.  उसके  बावजूद  प्रोडक्शन  ज्यादा

 हुआ  और  अब  कम  हुए  तो  सरकार  एसे

 बिल  ला  रही  है  ।  में  सिफ  चटर्जी  साहब  से

 यहीं  कहूंगा  कि  वह  बड़े  विद्वान  हैं,  प्रोडक्शन

 कम  होने  के
 अर  भी  कारण  हो  सकते

 हैं।  कारखाने  को  बिजली  न  मिलती  हो

 बिग  ज्यादा  हो  गई  हो.  कच्चा  माल

 कारखाने दार  को  न  मिलता  हो,  बाहर  से

 आने  वाली  चीज  न  मिलती  हों,  कोयला

 वकत  पर  न  मिलता  हो,  ऐसी  और  चीजें
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 हो  सकती  हैं,  जिस  से  प्रोडक्शन  कम  हो

 सकता  है।  हम  ने  इस  बात  का  ध्यान

 रखा  है।

 दो  बातें  जरूरी  हैं,  एक  तो  जनता

 को  परेशानी  न  हो  कौर  दूरे  पैदावार

 कम  न  हो।  इपके  लिए  जो  प्रबन्ध

 हम  करेंगे,  मैनेजमेंट  को  भी  उस  में

 बांध  कर  रखेंगे  और  मजदूर  को  भी

 कहेंगे  कि  तुम  न  करों  ।  मान  लीजिए

 डाक्टरों  की.  हड़ताल  होती  है.

 तो.  उसका -  प्रसर  किस.  पर  होता

 है  ?  यहां  हड़ताल  हुई,  कौर  जगहों  पर  भी

 हुई,  बहुत  से  आदमियों  को  मौਂ  हो  गई,  उनकी

 सम्भाल  नहीं  होकी  ।  डाक्टरों  ने  कहा  वि.

 हम  क्या  करें हम  मजबूर  हैं.  हमको  करना

 पड़  है.  हमारी  वात  किसी  ने  सुनी

 नहीं  ।  हो  कना है  कि.  ने  सुनी  हो,  लेकिन  हम

 तो  इ+  बात  की  गारंटी  देते  है  कि  हम  बात

 सकेंगें  ।  + ६४ ञ  की  बजाय  अपनी  छाती  पर

 एक.  बित्ता  लगा  लो.  कि  हम  प्रोटेस्ट

 करते  हैं  कि  यह-पह  बात.  हमारी  नहीं

 मानी  गई।  हम  सुनेंगे  और  सुनने  के

 बाद  ग्रार्वीट्रशन  के  लिए  भेज  क  कोसी-

 लिएजन  की  बात  होगी.  तो  वह  भी

 करेंगे  उनकों  इग्नोर  नहीं  करेंगे  ।  जनता

 के  दिल  में  डाक्टरों  की  इज्जत  कम  हुई

 वह  नहीं  सोचते  कि.  क्यों  गए  ।  वह

 सोचते  हैं  कि  कि  कलस  हैं  कितने

 निर्दयी  हैं  कि  बीमारों  का  ध्यान  भी  नहीं

 करत े|

 पंजाब  में  एक  बार  बिजली  वो  ड  के

 कर्मचारियों  ने  हडताल  कर  दी,  नतीजा

 क्या  gal  कारखाने  बन्द  हो  गए,  4  लाख

 टयूबवेल  उस  वक्त  पंजाब  में  थे,  वह

 बन्द  हो  गए  ।  आप  जानते  हैं,  तो-

 बाड़ी  करने  वाले  यहां  कोई  बैठे  हों

 तो  कह  जानते  हैं.  कि  जनता  का  क्या

 स्वभाव  होता  है,  वह  जिम्मेदार  अफ़्सर

 के  सामने  पड़ता  है,  पटवारी  की  भी

 खुशामद  करता  है.  लेकिन  अगर  ठीक

 न  हो  तो  प्रकार  माल  क  भी  गल  पड़

 जाता  है।  तो  उन्होंने  पकड  कर  ब्रिज ली

 के  कर्मचारियों  को  पीटा  क  तुम  कौन

 होते हो,  तुम  चलाते  क्यों  नहीं  होਂ  तो

 बिजली  बोर्ड  के  मुलाजिमों  ने  खुद  हो

 हडताल  तोड़  दो  Are  कोई  डिमांड  नहीं

 की ।

 जनता  की  सिम्प थी  लेने  के  लिए

 अगर  कोई  काम  करता  रहता  है  शौर

 काम  करते  हुए  अपनी  MIATA  उठाता

 हैं  तो  लोगों  की  हमदर्दी  उसके  साथ  रहती

 हैं।  मजदूर  चर्चा  क्यों  करते  हैं,  जुलूस

 क्यों  निकाल  ते  हैं?  इसलिए  कि  जनता

 राज  है।  जनता  के  नाम  से  गलतफहमी

 हो  जाती  है,  जनता  पार्टी  वालों  को

 इसलिए  में  श्रीराम  कहता  हं।  लोगों  की

 हमदर्दी  लेने  के  लिए  लॉक-राज  में  मुज़ाहिरे

 fam  जाते  हैं.  बचाया  जाता  है  ताकि

 सरकार  को  कहं  कि  देखे  आपकी  सरकार

 क्या  करती  है?  सरकार  के  खिलाफ

 नफरत  पेदा  करने  के  लिए  ढ़ंग  ठीक  है,

 होना.  चाहिए  डैमोंक्रैसी  में  कौर  है।

 मगर  काम  छोडकर  जाने  पर.  उसका

 नतीजा  जो  दूमरे  लोगों  पर  पड़ेगा  उससे

 उनकी  हमदर्दी  नहीं  होगी ।

 अगर  हवाई  जहाज  की  सर्विस  बन्द

 कर  दो,  शिप  और  रेलें  बन्द  हो  जाये तो

 क्या  जनता  में  उस  में श्राप कें  लिए  प्रार्थना

 करेगी  कि  है  ईश्वर  इनको  बरकरार  रखों

 और  कुछ  बेहोश  ?  वह  तो  इनके  खिलाफ

 जाएगी  ।  हम  तो.  उनके  हमारे  हैं  ।

 लेकिन  मजदूरों  के  बलबूते  से,  सस्ती

 शोहरत  हासिल  करने  के  लिए,  जो.  कभी

 मजदूर  नहीं  थे,  पुस्तकों  पढ़  कर  मजदूरों

 की  हालत  को  देखकर,  सोचकर  य  सुनकर

 यह  कहें कि  हम  यह  कर  देंगे,  तो.  चटर्जी

 साहब  का  दिल  करता  है  कि  हम  देखेंगे
 ।
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 मैं  चटर्जी  साहब  से  कहना.  चाहत  हूं

 कि  मेरा  रूपी  यह  है  कि  वह  न  देखें।

 देखने  से  उनकों  परेशानी  होगी  ,  कोई

 फायदा  नहीं  होगा  ।  चैलेंज  पर  चेनेन्ज  करने

 का  कपा  फायदा  ?  वह  पालियामेंटेरियन

 हैं,  avd  दलील  से  ग्रसने  रीजन  से,

 ava  विचारों  से  प्रेरित  कर  के  हमें

 साथ  ले  जाइए,  नगर  ग्राहकी  प्रेरणा  काई

 नहीं  सुनता,  तो  यह  मेरे  बस  की  वात

 नहीं  है।  श्राप  क्यों  चैलेंज...  करते  हैं  कि

 हम  जरूर  हड़ताल  करेंगे?  जरगर  BMT

 करनी  ही  है,  तो  कर.  लीजिए,  आपकी

 मर्जी  है,  लेकिन  जितना  लुत्फ  पहले  रखता

 था,  शायद  वह  अब  नहीं  जायेगा ।

 उन्होंने  कहा  कि.  स्केफ्गोट  बनाते

 हैम  सोच  रहा  था  कि  श्री  चटर्जी  हमारे

 हक  में.  बोल  रहे  हैं  |  स्केपंगोट  हम

 बनाते  हैं  या  भाप  बनाना  चाहते  हैं  ?

 “क्योंकि  अब  तो  आपको  स्केपगोट  मिलेगा

 नहीं  ।  मजदूर  कह  देंगे  कि  हमारी  बात

 सुनी गई  है,  मेहरबानी  कर  के  जाइय े।

 अब  वे  अपके  कहने  पर  बर  बन्द  नहीं

 करेंगे,  बिजली  बन्द  नहीं  करेंगे,  अब  वे

 arm  हाथ  से  निकल  जाएंगे  और  अ्ब

 आपको  कोई  स्केपगोट  नहीं  मिलेगा ।

 इसी  लिए  शाराइको  इतनी  चिन्ता  हो  रही

 है।
 में

 ग्रा पके  शब्दों  में  यह  बात  कहता
 ह  |

 qari  महोदय :  क्या  अर  कुछ

 रह  गया  है?”  भ्र भी  तो  बिल  पर  जिस-

 कान  होंगा।  बाद  में  कह  दीजिएगा ।

 की  जल  सिंह:  झ्रापकी  बात  दुहस्त

 है।  में  मानता  हं.  और  समाप्त

 करता  हूं।

 1फ़.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  to  provide  for  the

 maintenance  of  certain  essential

 Services  and  the  normal  life  of  com-

 munity  be  taken  into  consderation.”

 Some  of  the  hon.  Members  have  given
 notices  of  amendments  to  the  Consi-

 deration  Motion.  First,  ।  would

 like  to  know  from  them  one  by  one,
 whether  they  are  moving  the  same
 before  ।  call  upon  Shri  Samar  Mu-

 kherice  to  speak.

 SHRI  RAM  AVATAR  SHASTRI:
 ।  beg  to  move  :

 That  the  Bill  be  circulated  for

 purpose  ९  cliciting  opinion
 thereon  by  the

 2and
 December.

 1981.  (2)

 SHRI  BASUDEB  ACHARIA

 (Bankura)  :  ।  ण्त्छ  to  move  :

 That  the  Bill  be  circulated  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  18th  December,

 1981  (3).

 SHRI  SOMNATH  CHATTER-

 JEE  :  ।  beg  to  move  :

 That  the  Bill  be  circulated  tor

 the  purpc:e 01  €111171  ह  cpinion
 thereon  by  the  31st  December,

 1981  (4).

 SHRI  RAVINDRA  VARMA

 (Bombay  North)  :  ।  beg  to  move  :

 That  the  Bill  be  circulated  tor
 the  purpose  of  eliciting  opinion
 thereon  by  the  9th  December,
 1981  (282).

 SHRI  TRIDIB  CHAUDHURI  :

 (Berhampore)  :  ।  beg  to  move  :

 That  the  38  be  circulated for  the
 purpose  of  eliciting  opinian
 thereon  by  the  23rd

 December,
 1981.  (283).
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 SHRI  R.K.  MHALGI  (Thane)
 ।  begto  move  :

 That  the  Bill  be  circulted  for

 the  purpose  of  elictiting  opinion
 thereon  by  the  15th  November,

 1981  (346).

 SHRI  K.P.  UNNIKRIS  NAN  :

 (Badagara)  :  ।  beg  to  move  :

 That  the  Bill  be  circulated  to  all

 registered  trade-unions  in  India

 for  their  opinion  2nd  for  the

 purpose  of  eliciting  public  opi-
 nion  by  31  December,  1981

 (247).

 SHRI  A.K.Ray  (Dhanbad)  Ibeg
 tomove:

 That  the  Bill  to  provide  for  the

 maintenance  of  certain  essential
 services  and  the  normal  life

 of  the  community  be  referred
 toa  Select  Committee  consisting
 0  11  members,  namely  :-

 ।  5०..  Pramila  Dandavate.

 (2)  Shrimati  Susecla  Gopalan

 (3)  Shri  Krishna  Chardra  Halder

 ।  Shri  ..  Horo

 (5)  Shri  Chitta  Mahata

 (6)  Shri  Bijov  Modak

 (7)  Shri  Amar  Rovpradhan

 (8)  Shri  Ajit  Kumar  Saha

 (9)  Shri  R.L.P.  Verma

 (10)  (५1210  Zail  571 छ!  :  8110.0

 (11)  Shri  A.K.  Roy.

 with  instructions  to  report  by  the

 31st  December,  1981.  (349)

 SHRI  SAMAR  MUKHER-

 JEET  :  हि ०४:20 है  :  Sir,  ।  fullysupport
 the  motion  moved  by  Shri  Somnath

 Chatterjee.  You  have  known  thatthis
 isa  Bilt  against  which  the  people
 outside  hi  ive  sufficientiy  demonstrated

 their  opposition.  Only  our  Home
 Minister  is  not  satisfied  with  e

 amount  “  opposition  shown  outside.

 17.39  hrs.

 [SHRI  HARINATH  1 [5२  in  the

 Chatr]

 But  I  am  sure  that  a  day  will  come
 when  not  only  the  Home  Minister

 but  the  Government  will  realise

 that  the  entire  working  class  and  the

 democratic  people  are  totally  opposed
 to  this  8.  Why  they  are  totally

 opposing  this  Bill,  because  by  this  Bill
 the  Government  is  taking  away
 the  Fundamental  Richt  of  the  working
 classes  and  the  टाइप5  to  organise
 and  register  their  protest.  This

 Fundamental  Right  has  beenachieved

 not  by  the  grace  of  anv  ruling  Party
 or  anvbody  cle.  But  it  is  achieved

 through  long  sacrifice  and  sustained

 struggles  of  the  people  of  India  that

 we  have  got  this  right  in  the  Constitu-

 tion.  You  are  giving  nothing  to  the

 people  ofthe  country.  Youare  giving
 them  high  prices,  you  are  giving

 unemployment,  and  now  youare  taking

 away  thier  right  to  protest  against
 this  80  if  this  right  is  taken  away,
 then  the  millions  of  peop'e  of  India

 have  no  future.

 That  is  why  one  very  good  thing  you
 have  done.  to  have  now  helped
 the  people  to  combine  theirs  truggle
 against  high  prices,  unemployment,
 victimisation,  corruption  etc.  with
 थ  57एएए1  for  defence  of  thier  democra-
 tic  rights.  This  combination  of  struggle

 willstrengthen  the  unity  of  the  working
 class  and  the  masses.  You  are  acting
 as  the  instrument  of  histroy.  That

 is  why  you  have  to  leam  a  lesson.

 After  you  were  thrown  out  of  Govern-
 ment  in  1977,  from,  that  you  have  not

 learnt  the  lesson.  1८  is  demonstrated
 before  your  veryeyes  now  that  you
 have  helped  the  opposit’on,  to  unite;

 you  have  helped  all  the  trade  unicns,

 except  Mr.  Stephen’s  union,  to

 unite.  That  is  the  process  of  history
 and  you  are  acting  as  its  instrument.

 xe  are  happy  because  youare  uniting

 us  al].  In1977,why  were  you  thrown

 out  of  Government  ?  1८  was  not  be-
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 cause  of  us.  It  “was  by  your  own

 action.  You  unitedall  of  us.  In

 1971-72  you  attacked  our  party  in

 West  Bengal.  At  that  time  we  were

 isolated.  But  in  1975  you  united  all

 the  opposition  but  putting  them  all

 into  the  jails.  We  welcome  this  move,

 because  whenever  the  opposition  is

 united  and  combined,  you  have  no  fu-

 ture,  It  has  been  proved  by  history
 and  another  course  is  coming.  But

 you  cannot  behave  in  any  way  other

 than  this.  ‘This  is  the  capitalist  way
 of  saving  capitalism  from  a  crisis.

 1  111 (01111  alternative  way  you  can

 move.  This  Bill  is  थ  continuatjon  of

 the  Natjonaਂ  Security  Act.  ‘This  is

 the  process  towards  total  authori-

 tarienism.  11115.0 15.0 1110.0  process  which

 is  headng  towards  fascism.  You

 cannot move  inany  other  way  because

 you  are  committed.  Whatever  argu-
 ments  we  may  give  here,  it  cannot

 change  you  here  because  you  are

 totally  committed,  Your  commitment

 isnot  only  to  the  big  bourgeois  of

 our  country  but  to  all  multinationals

 and  to  all  foreign  monopolists.  That

 is  why  the  urgency  and  the  com-

 pulsion  to  bring  forward  this  ordi-

 nance.  It  is  not  that  in  the  dead

 of  night,  suddenly  the  idea  came

 into  your  mind.  The  World  Bank

 and  IMF  were  putting  pressure  and

 before  you  come  to  some  agreement,

 you  will  have  to  demonstrate  your
 bonafide  of  your  honesty  that  you
 will  keep  the  commitments  agreed
 there.  In  1974,  When  repression
 was  let  loose  on  the  railwaymen  and
 at  that  time  when  I  spoke  on  the
 no  confidence  motion  aginst  the

 Government  and  ।  fully  remember  I

 pointed  out  the  same  feature.  ।  5810 ,
 “This  repression  is  not  an  isolated

 thing.  It  is  due  to  the  dictation  of
 the  World  Bank  and  foreign  capi-
 21155,"  What  happened  after  that  ?

 After,  1974,  the  crisis  of  1975  came
 and  from  the  suppression  of  railway
 strike,  you  had  to  go  into  total

 emergency--the  internal  emergency.
 Similarly,  this  attack  now  is  a  prelude
 to

 the
 attack  on  the  entire  people.

 This  is  not  an  isolated  thing,  Reme-

 mber  the  result  of  1977-  Nobody
 can  save  you,  Even  the  clapping  here
 inside  in  favour  of  you  cannot  save

 you.  You  may  feel  very  jubiliant
 because  of  your  supporters.  ।  189.0
 not  call  them  sycophants,  but  they
 are  living  in  a  fool’s  paradise....

 THE  DEPUTY  MINISTER  IN

 THE  MINISTRY  OF  29
 WAYS  AND  IN  THE  DEPART-
 MENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  MALLIKAR-

 JUN)  :  ।  entirely  object  to  the
 words  ‘fools’?  paradise.  We  are
 not  living  in  a  fools’  paradise.  You
 want  to  bring  the  nation  to  ransum,

 (Interruptions)  This  is  unpailiamen-
 tary.

 MR.  CHAIRMAN  :  The  idiom

 used  is  not  unparliamentary.

 SHRI  SAMAR  MUKHERJEE  :
 ।  want  to  draw  the  attention  of  our
 friends  to  the  fact  that  it  was  in

 1976  at  the  dead  of  night  that  devalu-
 ation  had  taken  place.  It  was  in

 1967  that  your  Party  faced  a  severe

 crisis  and  you  had  to  lose  in  8

 States.  1  1969  vour  Party  was

 split.  Why  are  these  things  happen-

 ing  ?  1  म  due  to  the  desire  of

 somebody  ?  This  is  the  historical

 process  because  you  are  defending
 a  system  which  is  in  the  grip  of

 crisis.

 8  MALLIKARJUN

 Splitting  of  our  Party  is  not  a  rew

 thing.  1८  has  been  taking  place
 since  partition.

 SHRI  SAMAR  MUKHERJEE :
 I  draw  the  attention  to  the  deve-

 lopments  and  how  they  are  taking

 place.  In  the  whole  world,  capitalism-
 is  in  crisis.  Since  you  are  depend-

 ing  upen  the  same  system,  you  are

 importing  crisis  in  our  country  by

 having  loan  from  the  World  Bank  and

 the  International  Monetary  Fund

 and  by  inviting  multi-national  cor-

 porations.  You  are  being  dictated  to

 by  them.  So,  you  have  to  purchase
 their  things  at  a  price  dictated  by
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 them.  You  are  asking  the  people

 here  to  purchase  their  things  अ  ”

 much  higher  price.  So,  you  are

 importing  inflation  and  crisis  in

 the  country  asa  part  of  the  world

 capitalist
 crisis,  You  may

 be

 Home  Minister  or  Police  ऊ .11115121 5

 You  may  not  remain  Home  Mimstcr

 tomorrow.  But  you  have  no
 power

 to

 change  this  framework.  न (1  are

 working  in  this  framework.  What  is

 the  position  in  the  capitalist  count-

 ries  2?  They  are  also  pursuing  the

 same  policy.  They  are  _  resorting

 touncemocratic  measures.  There

 also.  ४  working  class  is  being

 suppressed  by  this  type  of  अएद-
 tions.

 SHRI  8८.  NAIR:  What

 about  Poland  ?

 SHRI  SAMAR  MUKHERJEE  :

 Do  not  talk  about  Poland.  You

 talk  about  voeur  own  self.

 THE  MINISTER  OF  CO-

 MMUNICATIONS  (SHRI  C.M.

 STEPHEN)  :  Let  us  talk  about  that;

 Jet  us  talk  about  Chinz.

 SHRI  SAMAR  MUKHERJEE  :

 At  least}  in  Poland  the  workers

 have  the  right  to  strike.  And  you
 are  taking  ६क् 8.17  the  right  to  strike.

 SHRI  C.M.  STEPHEN  :  9०

 you  stand  by  that  ?  What  is  your
 attitude  to  the  Polish  question  ?

 In  the  confrontation  between  the

 two  where  are  you?

 SHRI  INDRAJIT  GUPTA

 (Bash  1121)  We  shall  discuss

 Poland  when  we  discuss  the  inter-

 national  ।  situtation.

 SHRI  SAMAR  MUKHERJEE:
 You  have  brought  this  Bill  just  to

 prevent  strikes.  Right  to  strike  is
 a  fundemental  right.  Whenever
 there  is  an  attempt  to  take  away  the

 Tight  to  strike,  workers  have  oppos-
 ed  it.  I  give  the  example  of  the

 Janata  Government.  :

 The  hon.  Member,  Shri  Ravindr

 Varma,  who  was  the  Labour  Mini-
 ster  when  the  Janata  Government

 brought  forward  the  Industrial

 Relations  Bill,  is  present  here,

 At  that  time  even  the  trade  unions

 belonging  to  the  Janata  Party

 opposed  it  and  they  all  came  with

 us  and  more  than  a  lakh  of  workers

 congregated  at  the  Boat  Club,

 Because  of  this  imternal  revolt  with

 in  the  Janata  (0६ (१1111117 1111 ,  they
 were  torced  to  withdraw  the  Bill,

 But  the  Congress  (1)  Trade  Union

 leaders  have  neo  courage  to  oppose
 this  Bill,  becuase  they  are  back-

 boneless  and  spineless,  The  Janata
 trade  Union  leaders  had  shown

 that  courage.  Because  of  your  want

 of  courage,  you  are  supporting  this

 Bill.  I  feel  pained  that  even  those

 M.  Ps.  who  are  connected  with  labour

 unions  have  no  courage  to  protest

 against  this.

 SHRI  5.  UNNIKRISHNAN;:

 They  are  the  sponsors  of  this  Bill.

 SHRI  SAMAR  MUKHERJEE :
 Now  the  workers,  even  those  ।  टन

 longing  to  the  INTUC,  घाट

 gradually  participating  1  this  protest
 action;  the  employees  are  also  perti-

 Cipating.

 SHMI  ८८.  :t.  STEPHEN  :  Let

 us  see,

 SHRI  SAMAR  MUKHERJEE:
 You  will  see  ultimately.  Since  a  total

 attack  against  partliamentary

 democracy  is  in  the  offing,  people  are

 becoming  more  and  more  conscious

 about  it  and  going  against  you.  In  the

 very  recent  elections  in  Vijayawada
 and  Waltair  what  were  the  results  ?

 You  thought  that  the  people  will  re-

 niain  your  slaves  for  ever  and  what-

 ever  you  do,  they  will  vote  for  you.
 Your  Chief  Minister  of  Andhra  Pra-

 desh  hin  self  has  stated  “the  Centre

 has  put  us  in  this  miserable  condition

 by  net  supplying  the  required  amount

 of  (00 ुए&17157*],  So,  the  people  are  not

 slaves.  But  you  want  to  keep  them

 as  Slaves;  that  is  why  you  have  brought
 this  Bill.  But  the  mood  of  the  people
 is  changing.
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 [Shri  Samar  Mukherjce]

 ।  a  very  happy  to  note  that  the

 issue  that  this  Bill  is  an  outcome  of

 the  conditions  imposed  by  the  In-

 ternallonal  Monetary  Fund  has

 become  a  matter  of  public  debate.

 The  public  is  being  educated  and
 oliticalised.  The  working  class  is

 ecoming  more  and  more  enlightened
 and  getting  acquainted  with

 ।  the

 political  thought.  We  welcome  this

 trend.  Lamsure  a  day  will  come  when
 the  people  being  politically  conscious

 will  be  able  to  throw  you  out  of  office.

 Thisisnot  asimple  economic  struggle.

 Capitalism  has  become  completely
 out  dated  and  out-moded.  You  want

 to  ctuate  that  system  by  this  artifi-

 dal  trated  of  strengthening  the  exe-

 cutive  with  full  authority  to  suppress
 the  discontent  of  the  people.  But

 history  will  not  move  in_  that

 direction.

 You  talk  of  socialism.  I  will  not

 deal  with  it  now.  I  will  deal  with  it

 later,  because  I  ४०  1101.0  want  to  take

 the  time  of  the  House  now  on  this.

 This  Bill  has  been  the  result  of

 the  pressure  by  the  International

 Monetary  Fund,  the  foreign  mult-

 nationals,  the  big  monopoly  houses

 and  the  vested  interests  of  this  coun-

 try.  You  are  acting  as  their  instru-

 ment,  and  nothing  else.  People  are

 coming  to  know  more  and  more

 about  this.  Your  class  character  5

 being  thoroughly  exposed.  80,
 a  time  will  come  when  the  entire

 people  will  revolt  and  throw  you  into

 the  dust-bin.

 MR.  CHAIRMAN:  Mr.  Chitta

 Basu,  do  you  want  te  move  =  your
 amendment?

 Se  CHITTA  BASU:  Yes.

 MR.  CHAIRMAN:  ।  Will

 allow  it  as  a  special  case.  Because,
 when  your  name  was  called,  you  were

 absent.

 SHRI  SOMNATH  oसe

 TERJEE:  Normally,  he  is  always

 present  here.
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 MR.  CHAIRMAN :  ।  entirely

 agree  with  you.  That  is  why  I  have
 allow  it.  We  know  each  other  so

 intimately.

 SHRI  CHITYTA  BASU:  व

 beg  to  move:

 That  the  Bill  be  circulated  for

 the  purpose  of  cliciting  opinion  there,
 en  by  the  30th  November,  1981.

 SHRI  प.  फ.  1.  BHAGAT  (East

 Delhi)  :  -.  Chairman,  Sir,  ।  had

 the  privilege  to  listen  to  three  power-
 ful  speeches  before  me,  one  by  hon.

 Shri  Somnath  (1211९,  the  cther
 was  a  very  powerful  and  spicy  speech

 by  the  hon.  Home  Minister  and  the
 third  speech  by  the  leader  of  the

 CPI(M)  Group  in  the  House,  Shri

 Samar  Mukherjee.  So,  द  4५४ |  that

 benefit,  ।  had  listened  to  them  very
 carefully  and  with  great  respect.
 ।  11501.0  the  words  ‘powerful  speeches’
 in  regard  to  all  these  three  speeches.
 I  would  say  very  respectfully that
 both  Shri  Samar  Mukherjee  and

 Shri  Somnath  Chatterjee  have  used

 very  strong  adjectives,  perhaps  some

 invectives  also  and  expressed  a  very
 big  hope  that  this  Bill  which  is  there

 before  the  House  will  enable  them  to

 throw  out  this  Government  and  the

 day  of  this  Government’s  reckoning
 has  come  because  of  this  Bill.  I
 know  that  since  we  came  back  to

 power  here,  the  Opposition  has  been

 naturally  wanting  to  get  some  stick
 to  beat  with  and  they  had  tried  to
 use  some  stick  or  the  other.  Today
 there  is  one  stick  and  temorrow  there
 is  another.  On  this  day  they  feel

 they  have  a  stronger  stick  to  beat  us
 with  and  thev  have  developed  some
 kind  of  a  unity  also  on  the  opposi-
 tion  to  this  Bill  and  they  feel  that

 they  have  got  something  with  which

 they  can  beat  us  with.  Well,  this  is

 democracy.  Somebody  said,  ‘Well,

 your  job  is  temporary,  God  knows
 whether  you  will  remain  on  the  job
 or  not.’  I  personally  think,  speaking
 objectively,  that  we  are  very  confident
 that  we  have  the  confidence  of  the

 people  even  on  this  issue.  But  as  far
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 as  the  jobs  of  politicians  are  con-

 cerned  whether  they  are  on  this  side
 or  that  side,  nobody  can  sav  that

 their  jobs  are  permanent,  their  jobs
 are  permanently  temporary.  Whether

 they  are  permanent  politicians  or  net

 nobody  can  say.  Nobody  ic  »erma-

 nent,  but  what  ।  am  sayin,  that

 they  are  expressing  very  high  hopes
 on  this  Bill  and  in  that  process  they
 think  that  they  have  got  some  big
 stick  to  beat  with  and  _  therefore,
 they  are  using  stronger  language
 without  powerful  logic.  Strong  words
 do  not  make  for  logic.  So,  my  _res-

 pectful  submission  is,  Jet  us  dis-

 passionately  consider  this.  Now,
 an  Impression  is  sought  to  be  created
 in  this  House  as  if  the  Congress
 Government  or  the  Congress  Party
 has  declared  a  war  on  the  working
 class.  An  impression  is  sought  to  be
 created  as  if  all  the  strikes  have  been

 completely  banned  in  all  the  estab-

 lishments,  as  if  the  workers’  rights
 and  powers  to  get  justice  or  to  go  on

 strike,  where  necessary,  for  ।  their

 legitimate  demands  have  been  fini-
 shed  and  a  war  has  been  declared
 on  them,  and  therefore,  this  Bill  has
 been  described  as  draconian,  anti-

 people  and  anti-working  class  and  it
 will  bring  a  death-kne!l  to  the  Ruling
 Party.  You  should  be  happy  if  it

 brings  a  death-knell  to  the  Ruling
 Party.  But  what  I  am  going  to  ask  is:
 Ts  this  correct?  Is  the  reading  of
 the  Bill  itself  correct?  I  do  not  say
 that  this  is  an  unimportant  Bill,

 certainly  it  is  an  important  Bill  and
 it  has  important  repercussions.  The

 point  to  be  considered  is  this  :  What

 are  the  repercussions  considering  the
 interests  of  the  ccuntry  as  a  whole?

 Somebody  said,  ‘Well,  you  are  trying
 to  make  the  workers  a  scapegcat’.
 My  hon.  friend,  Shri  Somnath

 Chatterjee  went  to  the  extent  of

 saying  that  ‘here  you  have  provided
 for  summary  trials,  but  for  black-

 marketeers  you  have  not  provided
 for  summary  trials’.  The  other  day
 we  have  passed  the  Prevention  of

 Blackmarketing  and  Maintenance

 of  Supplies  of  Essential  Commadities

 (Amendment)  Bill  etc.  There  also

 we  provided  for  summary  trials.  Let
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 me  make  this  clear.  But  what  I  am

 submitting  is  that  he  is  not  right
 factually.  There  also  we  provided
 for  summary  trials.  But  the  basic

 question  which  ।  wish  to  submit  is
 whether  what  all  they  are  saying
 has  been  done.  We  are  no  fools  that
 we  will  declare  a  war  on  the  werkers
 to  be  thrown  out  by  them.  The

 Congress  has  always  the  greatest
 support  of  the  workers  and_  they
 have  their  foundation  in  the  working
 class.  We  have  come  to  power  with
 the  support  of  the  working  class.  If

 they  are  at  war,  with  us,  we  would
 not  have  been  here.  ।  (हा  (तापमान
 stand  the  West  Bengal  CPI(M)
 saying  that  ‘in  छिला एव]  with  their

 greater  support  we  have  come’.  I
 can  understand  their  logic,  but  in
 the  country  as  a  whole  we  have  come
 here  with  the  support  of  the  working
 class.  We  have  nc  intention  to  des-

 troy  their  rights.  I  do

 not  want  to  bank  on  the

 Constitutional  argument
 that  the  Supreme  Court  has  already
 said  that  there  is  nothing  un-con.ti-

 tutional  in  this  Ordinance.  I  do  not

 want  to  bank  on  that  at  all.  They
 are  depending  these  days  on  the

 court’s  verdicts  and  so  on.  Some-

 times  I  fee]  the  whole  revelation

 they  accept  from  the  terrace  of  the

 court.  What  I  respectfully  wish  to

 submit  is.....

 18.00  hrs.

 SHRI  SOMNATH  ae

 JEE:  The  Court  has  already  (interrup-
 tions)  bearer  bond...  (interruptions).

 SHRI  1.  ५.  ।..  BHAGAT:  Shn

 Chatterjee,  hew  much  respect  I

 have  got  tor  you.  I  listened  to  you
 with  great  respect.

 Now,  therefore,  respectfully  1

 wish  to  say  with  this  Bill—not  once

 the  strike  has  been  so  far  declared

 illegal.  (2)  This  Bill  enables  the

 Government  to  declare  strike  illegal
 if  the  Government  thinks  it  neces-

 sary.  In  essential  services  Govern-
 ment  wants  power  to  meet  certam

 situation  in  certain  industries  if  that

 situation  arises.  Can  we  assume  this

 finishes  the  right  to  strike?  I  want  to

 494.0



 495  Stat.  Res.  re.  ho.  SEPTEMBER  14,  1981  of  Essen.  Services  496
 Maint.  ord.  &  Essen.  Services  Maint.  Bill

 [  Sri  4.  5.  ।.  Bhagat  }

 make  it  clear—I  am  not  cnly  a

 Member  of  Parliament,  I  hold  थ  res-

 ponsible  position  in  my  party  orga-
 nisation  also,  a  very  small  worker.

 but  I  wish  to  say  that  our  party
 has  no  intention  to  ban  strikes  for

 any  legitimate  genuine  prievances.
 For  that  strike  we  wil]  continue  to

 support  them.  I  want  to  make  it

 clear.  (Interruptions)

 Please  do  not  disturb  me.  I  do

 not  wish  to  be  disturbed.

 All  this  is  being  said  and  shown
 to  the  working  class,  well  this  15

 being  donc.  We  are  no  fools.  We  are

 politicians.  We  want  to  get  confi-

 dence  of  the  people.  In  our  own  in-

 terest,  in  the  interest  of  the  country,
 I  feel  in  the  interest  of  the  country,
 the  working  class  needs  to  be  streng-
 thened.  ।  15 क्वीं  they  who  have  stocd  by
 all  crisis  in  the  country  and  we

 depend  on  them.  We  do  expect  that

 they  would  understand  the  implica-
 tions  of  this  Ordinance  and  will  not
 be  carried  by  these  loud  talks  and

 arguments  without  much  rationale.
 This  is  being  done  by  you  to  carry
 the  werking  class  by  misleading  them,
 by  misguiding  them,  That  is  why  this
 kind  af  speeches  vou  are  making  in
 the  House,  the  kind  of  propagaude

 _ 011  are  carrying  cut.

 _
 ।  want  to  raise  the  basic  ques-

 tion.  My  triend,  say  that  the  eco-
 nomic  situation  in  the  country  is  verv
 bad,  we  have  spoiled  it,  we  have
 ruined  the  economic  situation:  We

 have
 finished  the  economic  situation;

 1८  is
 their  logic.  Our  Government

 Says:  1  was  very  difficult  when  we
 took  over:  It  was  very  difficult  situa-

 tion
 much  more  than  what  we  could

 imagine.  We  have  taken
 steps.  They

 Say  steps  are  useless.  Our  Govern-
 ment  says  that  there  are  Signs  of
 recovery.  But  there  is  one  thing
 common.  Their  feeling  is  that  the
 economic  situation  is  very  bad  and
 now  they  say  we  have  spoiled  it
 It  has  deteriorated.  If  this  work  सत्य

 have  been  done  or  that  could  have

 been  done  things  would  have  been

 better.  What  ।  respectfully  sub-
 mit  is  that  there  is  an  agreement
 that  the  economic  situation  in  the

 country  needs  improvement.  We  can

 differ  or  disagree  about  the  methods,
 about  the  manner.  But  it  is  common
 that  the  country’s  economic  situation
 needs  improvement.  16  ६  ८  11701.0  better,
 it  is  good.  ।  believe  it  has  improved.
 ।  ६  has  not  improved,  it  is  all  the

 more  reason  to  think  how  to  प-

 prove  the  economic  situation.  ।

 think  Iam  not  going  to  say  that  this

 alone  will  improve  the  economic

 situation.  [am  not  one  of  those  who

 believe  that  this  Bill  or  Ordinance

 alone  is  going  to  improve  the  eco-

 nomic  situation.  But  one  fact  cannot
 be  denied  that  part  from  other  mea-

 sures—fiscal,  measures,  monetary
 contro!  measures,  very  stringent  action

 against  tax  evaders,  setting  up  of

 vigilance  committees  for  price
 control  consisting  of  officials  and

 non-officials,  watch  dog  committees,

 dealing  with  economic  offenders

 firmly,  I  feel  greater  production  is

 necessary.  ।  (0  not  think  as  a  propo-
 sition  anyone  will  dispute  it.

 Very  interesting  argument  was

 given  by  Shri  Somnath  Chatterjee.
 He  read  out  certain  figures  about  the

 mandavs  lost.  He  said  mandays  are

 lost.  Now  this  Bill  has  been  brought.
 It  is  true.

 I  have  the  figures.  The  total  man

 days  lost  in  1980  were  20.80  million.

 It  was  43°85  in  1979  and  20-80  म

 1980,  S0  they  say,  the  mandays
 lost  are  less  now  and  my  hon.  friend,

 Shri  Somnath  Chatterjee,  said,  it  is

 no  matter  of  production.  Let  us  get
 out  of  the  Lok  Sabha  and  don’t

 meet  for  10  days  and  see  what  we

 produce.  If  the  mandays  lost  is  less

 now,  it  is  good,  it  is  a  matter  of

 credit  to  the  working  class;  it  is  a

 matter  of  credit  to  this  Government

 that  now  the  industrial  climate  is

 better  than  before.  That  is  a  matter

 of  credit  and  appreciation  for  the
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 Government.  Does  it  mean  an  argu-
 ment,  to  say,  therefore,  it  is  no  use  to

 bring  this  legislation;  that  we  should

 not  improve  it  further  and  that  we

 should  not  do  this?  That  is  why  the

 bh hon.  Home  Minister,  very  rightly,

 explained,  “पिट  have  not  used  it  so

 far;  we  will  use  it  whenever  neces-

 sary.”’  Whether  it  is  necessary  or  not,
 the  time  will  show.

 I  believe,  my  hon.  friend,  Shri

 Somnath  Chatterjee,  is  a  very  rea-

 sonable  man.  He  is  a  member  belong-

 ing  to  CPM  but  he  is  more  a  con-

 stitutional  and  legal  man.  He  said,
 "प  will  go  and  instigate  the  workers

 _.for  a  strike.”’  Let  him  go  and  insti-

 gate  them  for  a  legitimate  cause  and

 ;  a  genuine  right.  Nobody  will  arrest

 him.

 SHRI  SOMNATH  CHATTER-

 JEE:  Where  is  an  exception  made

 for  a  legitimate  strike?  You  bring
 in  an  amendment  to  that  effect.

 SHRI  1.  ८.  ।.  BHAGAT:  But

 if  he  goes  and  instigates  a  strike  which

 jeopardises  the  economy  of  the  coun-

 try,  he  should  be  prepared  to  face

 the  consequences.  Why  should  he

 not?  [have  respect  for  11171.0 2110.0  faith

 in  him.  I  am  sure,  he  will  no:  do

 any  such  thing.  But  this  argument  1५

 very  fallacious.  If  the  industrial  cli-
 ~~  mate  has  improved,  let  us  improve

 it  further.

 I  want  to  say  candidly  one  thing
 that  if  our  Government  have  to  bring
 a  legislation  and  I  go  to  the  extent

 of  saying  that  even  if  you  have  to

 change  the  Constitution  you  change
 it  and  bring  about  an  adequate  and

 proper  labour  participation  in  mana-

 gement.  This  is  my  feeling.  I  am  also

 demanding  from  the  Government  that

 this  should  be  done.  ar  _  urgent
 attention  should  be  given  to  it.  ।

 know  that  a  number  of  private  in-

 dustrialists  indulge  in  lots  of  m?-.

 pulations  and  corrupt  practices  which

 under  the  Company  law  and
 other

 laws  cannot  be  adequately  dealt  with.

 You  must  change  the  laws  to  stop
 this  loot  of  private  industrialists  and
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 also  see  that  they  cann»:  escape  with
 their  malpractices.  If  you  say  that,
 I  am  with  you.

 [  will  not  go  into  the  merits  of

 this  strike  or  that  strike  at  the  mo-

 ment.  What  I  am  saying  is  this.

 Supposing  the  Railways  are  paralysed
 the  supply  of  foodgrains  is  paralysed,
 the  power  stations  are  paralysed,
 the  cement  factories  are  paralysed,
 the  hospitals  are  paralysed,  the  roads

 are  paralysed,  the  ordnance  factories
 are  paralysed,  what  will  happen  to

 our  country?  Unfortunately,  there  is

 an  atmosphere  of  confrontation  and

 conflict  and  there  are  some  forces

 o!  chaos.  [  have  fall  faith  म  the

 working  class.  The  working  ।  class

 has  always  understood  their  duty  to

 the  nation.  ।  am  sure,  they  will

 never  go  with  the  forces  of  chaos.

 Tam  a  representative  of  the  working
 class.  :  have  been  clected  with  their

 support.  I  will  stand  by  them.  In

 case  anybody  or  even  if  the  hon.

 Home  Minister,  Mr.  Zail  Singh,
 wants  to  do  anything  which  ।  teel  is

 wrong,  ।  will  stand  by  the  working
 class.

 We  all  know  that  व  situation

 of  confrontation  and  conflict  is

 sought  to  be  created  in  our  country.
 The  difficulty  is  that  we  are  all

 political  people.  We  have  political
 intentions  and  motives.  We  want  to

 improve  the  economic  situation.  I

 do  not  doubt  the  intentions  of  all

 of  vou.  But  there  are  some  people  who

 openly  say,  “ue  will  paralyse  the

 railways.’

 I  say  if  you  paralyse  the  rails,  Shri

 Zail  Singh  will  deal  with  the  matter

 in  the  wav  in  which  he  should.  Why

 not,  1  ask.  Therefore,  the  question
 is  this:  that  this  kind  of  an  atmos-

 phere  is  being  created.  My  friend

 Shri  Samar  Mukherjee  15  a  very
 senior  politician  and  a  very  good

 man,  an  excellent  person  and  ।

 like  his  sobriety  and  his  depth  of

 understanding.  He  went  on  repeat-

 ing  and  so  did  Shri  Somnath  Chat-

 terjee.  Well,  it  ४  IMF.  Because  of

 this  we  have  brought  this  Bill.  I
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 would  like  to  know  if  the  World  Bank

 is  so  bad  that  we  do  not  want  to  take

 loans.  I  would  like  to  know  why,
 Shri  Jyoti  Bosu,  your  Chief  Minis-

 ter,  is  asking  for  World  Bank  loans.

 If  it  is  that  tainted  money  and  if

 the  conditions  are  bad,  why  he  is

 asking  again  and  again?  Why  he

 went  recently  to  America?  The

 eie  Minister  of  West  Bengal.  If

 he  did  not  go,  ।  am  sorry.  ।  (171

 not  say  about  this.  Now,  Shri

 Samar  Mukherjee  said  that  it  is  a

 fundamental  right  to  strike.  ।  551.0

 that  I  do  not  want  to  depend  on  cons-

 titutional  argument,  the  consti-

 tutional  approach.  I  say  that  even

 if  the  Constitution  were  to  say  ‘Well,

 no  strike’,  ?  would  say,  if  normal

 activity  is  necessary  and  if  national

 interests  are  not  adversely  affected,
 in  order  to  get  justice  to  the  workers

 to  a  large  extent  हद  5८  all  richt’’.
 र  am  an  admirer  of  the  ।  socialist

 countries,  a  very  good  adinirer  of;

 the  socialist  countries.  ।  recently
 went  to  the  Soviet  Union  and  came

 back  as  a  bigger  admirer.  ।  do  not

 want  to  compare  the  two  systems.
 While  you  say  this  is  a  capitalist

 system,  whatever  it  is,  it  is  there.

 Therefore,  you  cannot  compare  the

 two  countries.  ?  am  not  compari-

 ing.  ।  a  not  saying  that  there  is

 no  strike  there.  They  have  a  diffe-

 rent  system.  We  have  a  different

 svstem.  Therefore.  my  submission

 is  that  al]  this  tall,  exaggerated  talk,
 is  being  indulged  in,  only  to  give
 a  bad  name  ito  this  Government.

 We  know  that  there  were  strikes  in

 certain  factories.  in  Bangalore

 Telephones.  My  friends  are,  I

 think,  thev  have  special  love  for  Mr.

 Stephen  it  seems  to  me.

 MR.  CHAIRMAN  :  Mr.  Bhagat,

 you  might  leave  it  to  Mr.  Stephen
 to  give  a  suitable  reply.

 Sre1  5.  BHAGAT  :  For

 77  days,  I  believe,  there  was  strike

 there.  Loco  strike  was  there  and  so

 on.  Now  another  thing.  It  is  very

 interesting.  We  are  giving  an  imp-
 ression—I  am  not  talking  of  the  Left;
 the  CPI(M)  and  the  CPI  because

 they  have  never  been  in  pow2r—
 though  CPM  _  was,  of  course,  a  little
 more  op2n  supporter  of  the  Janata
 Party—that  they  have  to  decide
 their  major  goals.  I  would  be  fair
 and  objective.  But  is  it  not  a  fact
 that  in  1979,  the  Janata  Govern-
 ment  passed  an  Ordinance  to  ban;
 the  strike  in  Reserve  Bank  of  India?
 What  case  have  you?  Do  you  deny
 this?  Again  in  1978,  in  Madhya

 Pradesh,  they  also  passed  an  ordi-
 nance  when  they  were  in  power
 and  the  Ordinance  was  to  punish

 people  who  participate  in  illegal
 strikes.  That  was  not  exactly  this ~
 ee.  r4  friend  Shri  Samar

 Mukherjee  said  that  the  Industrial

 Relations  Bill  was  brought  and  it

 was  withdrawn  because  of;  the  inner

 revolt  by  the  Janata  Party  trade

 unionists.  ह 01  came  with  them  in

 large  numbers.  Prof.  Mukherjee  is

 a  much  wiser  and  more  experienced
 man  than  me.  In  any  case  when  he

 wants  us  to  guide  him  as  the  Janata

 Party  did,  we  do  not  propose  to

 create  internal  quarrels.  ।  d०  not

 believe  and  he  also  does  not  believe

 that  the  Janata  Government  fell

 because  of  this  issue.  The  Janata
 Government  fell;  because  of  this

 reason.  I  have  often  said  that  the

 office  of  Prime  Minister  is  like  that

 of  a  young  bride.  Evervbody  wants

 to  have  the  office  of  Prime  Minister

 and  when  old  men  become  crazy
 for  it,  the  battle  is  very  funny.  It

 becomes  a  verv  funny  affair  and

 that  is  why  that  Janata  Party  went

 and  it  is  because  of  that  situation,

 that  the  Industrial  Relations  Bill

 brought  about  by  Hon.  Ravindra

 Varma,  then  the  Minister,  has  laps-
 ed.  It  was  not  even  withdrawn.

 It  lapsed  and  now  the  situation;

 during  the  Janata  period  was  less  pro-

 duction  and  more  loss.  Now,  the  pro-

 duction  has  improved  in  coal,  in  indus-
 '

 try,  in  power  and  other  matters.

 You  say  that  it  is  not  much,  but
 we

 say  that  it  has  improved.  The  situa-
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 tion  became  very  critical  during-
 the  Janata  rule.  My  friend,  Mr.

 Vajpayee,  who  is  one  of  the  most

 forceful  orators  and  who  might  coin

 very  forceful  arguments  against

 this,  was  also  a  party  to  the  decision

 of  the  Cabinet  to  bring  forth  the

 Industrial  Relations  Bill.  Was  it

 because  of  internal  reaction  of  his

 trade-union  wing  that  this  311

 was  allowed  to  lapse  ?  No.  The  situa-

 tion  was  entirely  different.  The

 situation  was  critical,  very  bad.

 Sore  figures  were  quoted  of  1977.
 When  you  want  to  see  the  facts  of

 1977,  you  have  obviously  to  go  to

 the  situation  that  obtained  in  1976
 which,  from  your  point  of  view,
 was  very  bad.  But  in  1975  and  1976,
 which  gave  you  an  opportunity  to

 come  back,  it  is  a  fact  that  discipline
 on  all  fronts  was  observed  as  a  result

 of  which  the  situation  improved.
 But  we  lost.  That  is  a  fact.  When

 you  quote  the  figures  of  1977,  you
 have  to  see  the  gift  of  1975  and  1976.
 The  country  improved,  but  the

 Congress  lost.

 Today,  also  you  are  telling  us  that

 we  will  go  down  the  drain,  we  will

 go  to  the  dust-bin.  I  say  that  we

 have  political  motives,  we  are  a

 Party,  we  do  not  want  to  go,  we  do

 not  expect  to  go.  But  the  country  is

 higher  than  anything  else,  and  for

 the  improvement  of  the  country,
 if  we  have  to  go  to  the  dustbin,
 we  will  go;  let  the  country  im-

 prove.  That  is,  if  you  think  so.

 But  I  do  not  think  so.

 You  have  made  so  many  predic-
 tions  in  this  House.  You  have  al-

 ways  been  the  prophets  of  doom.

 Many  times  you  had  prophesied
 doom,  and  unfortunately  for  you  in

 all  the  cases  your  prophecy  went

 wrong.  In  1977  you  did  not  win

 because  of  you,  If  you  had  won

 because  of  you,  then  you  would

 have  stayed.  This  debate  will  be

 over  tomorrow.  Then  we  will  see

 where  you  are.  Every  day  a  new

 Party  is  being  formed  out  of  every
 other  "रिवा,  Therefore,  I  can  पान

 derstand  your  basic  thinking.

 Suppose  Mr.  Samar  Maukherje&
 says,  ‘‘Well,  change  the  system;
 bring  the  socialist  system;  then
 there  will  be  no  [ए01212111 1 ,  then  ह
 can  say  that  you  have  a  point  on
 which  you  genuinely  think;  one
 can  understand  that.  But  you  are

 working  in  the  same  system,  you
 are  fighting  the  elections,  you  are

 sWearing  in  the  name  of  Parliamentary
 democracy,  you  have  your  Chief

 Minister,  you  have  your  MLAs,

 you  have  your  MPs,  you  are  accept-
 ing  these  rules  and  regulations;  yet,
 you  talk  of  this.  That  freedom  to

 talk  is  also  there.

 While  concluding,  I  would  say
 that  this  Bill  is  not  aimed  against

 _the  workers.  The  hon.  Home  2t-

 nister  was  talking  of  some  people

 acting  irresponsibly  in  trade  unio-

 nism  and  some  workers  taking  part
 in  that.  Some  people  amongst  us

 are  also  there.  There  is  no  doubt

 about  that.  But  the  whole  point
 is  that  this  Bill  is  aimed  at  further

 improving  the  climate  inthe  country,

 together.  with  another  measure

 which  this  Government  must  take.

 I  have  no  doubt  that  this  31  is

 well-intentioned.  The  idea  is  to

 improve  the  situation.  I  am  sure

 the  working  class  will,  and  so,  un-

 derstand  its  implications.  We  stand

 by  the  working  class.  We  arc  leaders

 of  the  working  class.  We  have  stood

 by  them,  and  we  will  continue  to

 stand  by  them,  and  I  am  sure  they
 will  not  allow  themselves  to  be  mis-

 led  by  our  friends  on  the  other  side.

 With  these  words,  I  conclude,  and

 I  thank  you,  Mr.  Chairman,  for

 giving  me  this  time.

 श्री  चिरंजी  लाल  शर्मा  (करनाल)  :

 चेयरमैन  साहव,  हमारे  साधी  श्री  सोमनाथ

 चटर्जी  जो  एक  एलिफ़ैंट  ला इयर  हैं  कौर

 जी  एक  मशहर  वकील  के  फरीद-प्रजुंमन्द

 है  कौर  माया-ए-नाज  सपूत  हैं,  उन्होंने

 aia  अपनी  तकरीर  के  दौरान  होम

 मिनिस्टर  साहव  को.  पुलिस  मिनिस्टर
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 कहकर,  मं  समझता  हैं  कि  कया.  शब्द

 इस्तेमाल  करूं,  क्योंकि.  मेरे  दिल  में

 तो  उनकी.  बड़ी  इज्जत  है,  शयद

 इसीलिए  कि  बंगाल  में  हमे  मिनिस्टर  को

 gfta  मिनिस्टर  कहते.  हों,  वरनों

 होम  मिनिस्टर  सिर्फ  हाम  मिनिस्टर  ही

 नहीं,  सच  पूछिए  तो  पारे  देश  को  निजाम,

 सारा  ला  एण्ड  प्राकार,  सार!  एडमिशन-

 tina  ug  होम  मिस्टर  के  अंडर  बराता

 है।

 फिर  चटर्जी  साहब  ने  var  कि  लेबर

 मिनिस्टर  की  बजाय  यह  बिल  होम

 मिनिस्टर  ने  क्यों  पण  किया,  पुलिस

 मिनिस्टर  ने  क्यों  पेश  किया?  यह  लेकर

 से  मुनिका  नहीं  हैं,  इस  बिन  के  अगर

 सैकत  2  को  डायनों  को  श्राप  देखे :

 “essential  service”’  means—

 (i)  any  postal,  telegraph  or  tele-

 phone  service,  including  any
 service  connected  therewith,

 (ii)  any  railway  service  or  any

 transport  service,

 (iii)  any  service  connected  with

 the  operation  or  maintenance

 of  aerodromes,

 (iv)  any  service  in,  or  in  connec-

 tion  with  the  working  of,  any

 major  port.....

 (४)  any  service  connected  with

 the  clearance  of  goods  or

 passengers,

 (vi)  any  service  in  any  establish-

 ment  of,  or  connected  with

 the  armed  forces

 so  on  and  so  forth.

 इस  सिलसिले  में  मैं  यह  अर्ज  करना  चाहता

 हुं  कि  यह  बिल.  गृह-मंत्री  ने,  होम

 मिनिस्टर  ने  और  उनके  मुताबिक  पुलिस

 मिनिस्टर  ने  ठीक  तौर  पर  पेश  किया

 हैं।  लेबर  मिनिस्टर  का  इस  से  खास

 ताल्लुक नहीं  था  ।

 माननीय  सदस्य  ने  बड़े  एडजेक्टिव

 इस्तेमाल  किए  हैं  ।  इसको  ब्लैंक  ला  भी

 कहा,  ड्रैकॉनियन  ला.  भी.  कहा  कौर

 कितने  शब्द  इसके  दिलो-दिमाग  में  आ

 सकते  थे,  वह  सारे  इसको  आउट-राइट

 कंडम  करने  के  लिए.  उन्होंने  दस्ते-

 माल  किये  ौर  इस  सिलिसिले  में  कहा

 कि  एमरजेंसी  आ  रही  है,  एजेंसी  श्राप-

 रेशमी  हैं  ।

 पता  नहीं,  क्यों  उनके.  दिलो-दिमाग

 में  यह  एजेंसी  का  होगा  अब  तक.  जारी

 है?  एजेंसी  से.  ग़ालिबन.  बहुत  डर

 लगता  है,  लेकिन  में  बड़े  अदब  से.  यह

 meat  चाहता  हूं  कि  जिस  एजेंसी  को

 कन्डम  करते  हुए  1977  में  इलैक्शन  में

 ये  कामयाब  हुए  थे  और  इस  ख्याल  से

 ही  शायद  एमरजेंसी  को
 सामने  लीवर  यह

 दोबारा  कामयाब  होंगे,  1980  में  इलैक्शन

 में  हिन्दुस्तान  की  जनता।  ने  एजेंसी  की

 पालिसी  पर  एजेंसी  पर  मोहरें-तस्दीक

 सबूत  की  शौर  दोबारा  उसी  कांग्रेस  को,  उसी

 कांग्रेस  पार्टी को,  उसी  पार्टी  की  महान  नेता

 श्रीमती  इन्दिरा  गांधी  को  दोबारा  वजीर

 किया,  दोबारा  बिसरे.  इकबार  लाए,

 जिस  इन्दिरा  गांधी  ने  एजेंसी  लगाई

 थी।

 एजेंसी  को  किसी  ने  कंडम  नहीं

 किया  था.  कौर  यह  जो  कहा  जाता

 है  कि  एमरजेंसी  के  दौरान  पोज़ीशन  की

 यूनिटी  ने  इनको  कामयाब  किया  था,

 मेरे  ख्याल  में  ये  लोग  गलतफहमी  का

 शिकार  हैं।  वह  कुछ  हालात  थे,  हालात

 क्या  थे,  जो  फैमिली  प्लानिंग,  परिवार

 नियोजन  के  सिलसिले  में  सख्ती  बरती  गई,

 उस  से
 लोग  इस

 कदर  नाराज हुए  कि

 उन्होंने  मुसम्मम  इरादा  कर  लिया  कि
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 शंग्रेस  को  हराना  है।  उसका  कैडिट  भी

 प्यार  इनकी  शअ्रपोजिशन  की  यूनिटी  को

 हो  तो  इत्तिहाद  कहां  गया  था  14  जून

 को  ?  1980  के  इलेक्शन  के  बाद  हिन्दू-

 तान  में  7  पानियधामेंट  के  इलैक्शन  हुए

 आर  23  असेम्बली  के  इलेक्शन  हुए,

 उप  वकत  यह  यूनिटी  कहां  गई  थी?

 जित  यूनिटी  का  प्रभी  समर  मुखर्जी

 साहब  ने  डर  दिखाया,  हौवा  दिखाया,

 यह  हौआ्र  शायद  इनके  दिमाग  पर  था,

 मगर  हम  ऐसी  यूनिटी.  का.  स्वागत

 करेंगे  ।

 चेयरमेन  साहब,  में  AMF  वात

 मे  यह  बताना  चाहता  हं  कि  हिन्दुस्थान

 की  जनता  ने  इ१  यूनिटी  का  तल्ख  तजुर्बा

 कर  लिपा  है  कि  मुखनलिफ़  तरह  के  लोग

 अगर  इक  हों,  तो  भानमती  का  कुतबा

 कभी  इकट्ठा  चन  नहीं  सकता  ।  अपोजिशन

 को  यूनिटों  की  यह  हालत  थी.  कि.  वग्घी

 में  एक  ऊंट  जोड़ा  था,  एक  घोडा  जोड़ा

 था,  एक  बेल  जोडा  था  शरीर  एक

 झोटा  जोड़ा  था  वह  बग्घी  कभी  चल

 नहीं  सकती  थी  |

 सभापति  महोदय  :  गधे.  को  रोने

 क्यों  छोड़  दिया ?

 श्री  चिरंजी  लाल  शर्मा  :  उसकों  मैंने

 दीदा-ग्रो-दानिस्ता,  जान-वूझ  कर.  छोड़

 दिया  |

 ag  यूनिटी  हुई  थी  एक.  खास  मक्सद

 के  लिए  ।  उनके  इरादे  नापाक  थे  ।  34

 यूनाइटिड  श्रापोजीशन  नें  गांधी  जी  की

 समाधि  राजघाट  पर  जाकर  कसम  उठाई,

 गंगाजली  उठाई।  वे.  लोग  मरहम  जय-

 अकाश  नारायण  की  छतरी  के  नोचे

 इकट्ठे  हुए  थे।  लेकिन  आज  कहां है

 हैं  वह  पोजीशन ?  उस  श्रापोजीशन

 का
 शोराज  बिखर  गया,  जूतियों  में  दाल

 बंटने  लगी  जैसा  कि  एक  मशहूर  गाना

 है,  इक  दिल  के  टुकड़े  हजार  हुए,  कोई

 यहां  गिरा,  कोई  वहां  गिरा  ।  कहां हैं  वे

 भ्रापाजीशन  के  नेता  ?  कहां  है  उनकी

 विचार-धारा  ?  हम  तो  जनता  पार्टी  का

 स्वागत  करते.  मगर  वह  असली  मानों  में

 एक  पार्टी  होती,  असली  जम्हूरियत  का

 जिन्दा.  सबूत  होती,  ताकि.  इंगलैंड  और

 ग्र मरी का  की  तरह  यहाँ  भी  दो.  पार्टियां

 बारी.  बारी.  बिसरे-इक्तदार  होती ं।

 हिन्दुस्तान  के  जनता  ने  उनक  पांच

 साल  तक  राज  करने  का  मौका  दिया

 था,  लेकिन  वे  उस  ताकत  को  हज्म  नहीं

 कर  सकें।  27  महीनों  मं  ही  जूतियों

 में  दाल  बंटन  नगी  ।  हिन्दुस्तान  की  जनता

 सौ-किल्ड  वालेक्टिव  लीडरशिप,  मुश्तरका

 लीडरशिप  का  तजर्बा  कर  चक ।  है  AK

 अब  वह  श्राजमायें  यह  को  दवारा  नहीं

 ग्राजमायेंग  ।  अरव  उनका  यह.  सपना

 कभी  पुरा  नहीं  होगा  अगर  वे  इस

 बिना  पर  कांग्रेस  पार्टी  को  डराना-धमकाना

 चाहते  हैं  कि  ग्रापोर्जाशन  यूनानी  हो

 जाएगी,  तो  में.  आपकी  ब्ातत  से

 बड़े  अदब  के  साथ  उनकों  बताना  चाहता

 हं  कि  कॉग्रेस पार्टी  ने.  बड़े बड़े  झटके

 देखें हैं  ।  कांग्रेस  पार्टी ने  उस  बर्तानवों  साम्राज्य

 के  दिल  की  दीवारों  को  भरमार  किया,

 जिस  के  राज  में  सुरज  कभी  नहीं  छिपता

 ati  जिस  कांग्रेस  पार्टी  के  सामने  बर्तानिया

 की.  सनसनाती  हुई  गोलियां  भी  फूल  वन

 जाती  थीं,  युनाइटिड  पोज़ीशन  तो  क्या

 जमीन  की  कोई  ताकत,  समुन्दर  के  तुफान

 और  आसमान  की  बिजली  उसके  रास्ते  में

 gaa  नहीं  dl  सकते  ।  वेसे  अगर  झ्रापो-

 जीशन  नाइट  हो,  Ai  हम  उसका  स्वागत

 करेंग े|

 श्री  चटर्जी  ने  कहां  कि  यू  विल  नाट

 लाफ  लांग। में  अर्ज  करना.  चाहता हूं

 कि  हम  तो  हंसते  हंसते  आजादी  की  लड़ाई
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 लड़ते  रहे  कौर  हंसते  हंसते  तीस  बरस  तक

 1947 से  1977  तक  राज  किया ।  हिन्दुस्-

 तान  कीं.  जनता  ने  इन  लागों  को  राज

 करने  का  मोका  दिया,  लेकिन  पौने  तीन

 साल  में  ही  इनके  चहरों  पर  जो  हंसी  और

 मुस्कराहट  थी,  वह  मातम  में  बदल  गई,

 जब  कि  पौने  तीन  साल  के  बाद  हमारे

 चेहरों  पर  फिर  निखार  पाया  ।  क्यों?

 नहों  रात  तो  दिन  की  पहचान  क्या,

 उठाए  मजा  दिन  का  इन्सान  क्या ?

 जस  ने  गरीबी  नहीं  देखी,  वह  मिरी

 की  कद्र  नहीं  कर  सकता  ।  जिस  ने

 गुलामी  नहीं  देखो,  वह  आजादी  की  कद्र

 नहीं  कर  सकता  ।  जिसको  कांटा.  नहीं

 लगा  वह  फूल  की  कद्र  नहीं  कर  सकता
 |

 भ्रमर  हिन्दुस्तान  की  जनता  को.  पौने

 तीन  वर्य  तक  जनता.  पार्टी  और

 लोक  दल  के  राज  को  देखने  का  मौका

 न  मिलता  तो  वह  कांग्रेस  पार्टी  के  तीस

 बर्ष  के  राज  की  इतनी  कद्र  न  करती ।

 में  चटर्जी  साहब  को  बताना  चाहता  हू

 कि  दी
 हैव  बिन  लाफिंग  भोर  वो  विल

 कन् टो न्य,  लाफिंग  एंड  रूलिंग  ।

 चटर्जी  साहब  ने  कहा  कि  क्रिमिनल

 प्रोसीजर  कोड  कौर.  इंडस्ट्रियल

 डिसेपूट्स  एक्ट  वर्ग रह  सब  को  नैस्ताँ-

 नाबूद  कर  दिया  गया  है  हमारे  इरादे

 नापाक  नहीं  हैं।  क्यों  इस  शभ्राइनेंस  को

 ait  की  आवश्यकता  हुई?  क्यों  इस  बिल

 को  लाने  की.  श्राश्यकता  हुई ?
 आपने

 -देखा  कि  1977  में  जनता  पार्टी के  राज

 के  दौरान  लेबर  में  जनता  पार्टी  के  लिए

 कोई  जगह  नहीं  थी।  इस  लिए  लेबर

 में  भ्रपनी  जगह  बनाने  के  लिए  उन्होंने

 लेबर  के  रगे-गलत  को  उभारा,  लेबर  को

 उकसाया,  लेबर  को  भड़काया,  देश  की

 एकॉनोमी  को  पैराडाइज  किया,  इडस्ट्रीज

 को  तबाह  किया  ।  मैं  अपने  सोनीपत की

 बात  श्रमिकों  बताऊं,  सोनीपत में  एक  रग

 उद्योग  फैक्ट्री  थी  जिस  में  800  श्रादमी

 काम  करते  थे।  लाखों  करोड़ों  रूपये

 का  सरमाया  लगा  हुम्रा  था  वह  वन्द

 हुई
 ।  ग्रुप की

 जनता  पार्टी  के  नेताओं ने

 जाकर  वहां  किस  तरह  से  कई  यूनिवर्स

 पैदा  कीं  श्राप  लेबर  को  यूनिटी  की  बात

 करते  हैं।  मैं  इस  खोज  के  लिए  श्राप  को

 मौरिद  इल्जाम  ठहराना  चाहता हूं
 कि

 अगर  लेकर  के  अन्दर  वापस  में  तनाव

 पैदा  किया.  है,  ware  पैदा  किए  हैं,

 झगड़े  पैदा  किए  हैं,  अपनी  लीडरशिप  को

 चमकाने  के  लिए,  अपनी  जगह  पेदा  करने

 के  लिए  तो  वह  आप  ने  किए  हैं।  जिस

 लेबर  के  श्रंदर  जनता  पार्टी  की  कोई  जगह

 नहीं  थी  उस  के  अन्दर  अपनी  जगह  बनाने

 के  लिए  यह  सब  आप  ने  किए  हमारी

 एटलस  फैक्टरी  सोनीपत  में  आप  ने  यह

 fear)  जिस  एटलस  फैक्टरी  ने  सोनीपत

 का  नाम  दुनिया  के  नक्शे पर  पैदा  किया

 वहां  पर  लेबर  की  पता  नहीं  कितनी,  आठ

 यूनिवर्स बन  गई
 कौर  न

 सिंह  यूनियनें बनीं  ,

 लेबर ने  लंबर  के  खून  की  होली  खेली  प्रौर

 कई  मौत  के  शिकार  हुए।  आज  तक  वहाँ

 की  हालत  ठीक  नहीं  हुई।  वहां  न  सिफ

 मजदूर  बल्कि  ऐडमिनिस्ट्रेटिव  स्टाफ  में

 जे  लोग  थे  उन  को  बिसरे  आम  पीटा

 गया।  यह  थी.  जनता  पार्टी  की.  देन

 जहां  निजाम  का  बिल्कुल  जिन्दा  जनाजा

 निकाला  गया ।  और  ये  लोग  लेबर  के

 बिल्कुल  हमें  बन  कर  यहां  जाकर

 इस  बिल  का  विरोध  करते  हैं,  कहते  हैं

 कि  लेबर  का  क्या  होंगा ?

 में  यह  समझता हूं  कि  लेकर के  हित

 में यह  चीज  है।  जहां  ले  श्राफ  वाली

 चीज  भाई  जिस के  लिए  जिक्र  था  कि

 पहले  नहीं  थी,  तो  गवर्नमेंट  के  पाक  इरादे

 का  अन्दाजा...इस ,  इस
 से  लगता  है,  उन्होने

 सोचा...  कि  घिर लाज  झर  टाटा  परे
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 कौन  हाथ  लगाएगा,  इसलिए  इस  को

 ले  कराए।  मगर  जहां  मेरे  मोअज्जिज

 दोस्त  लेबर  की  बात  करते  हैं,  ज्ञानों

 जो  ने  बहुत  शानदार  बात  कहों  थो,

 ज्ञानी
 जो

 शभ्रपनोी
 चिट  के  लिए  तो  मशहर

 हैं  My

 सभापति  महोदय
 :  शर  ज्ञान  के  लिए

 भी |

 भी  जि रंजो  लाल  शमा  इसी  वजहे

 से  तो  लब्ज  ज्ञानों  है।  उन्होंने  कहा  था

 कि  मजदूरों  के  हमद  जा  कर  मालिकान

 के  साथ  डिनर  खाते  हैं,  इस  में  कोई

 शक  कीं  बात  नहीं  है।

 एक  माननीय  सदस्य  आप  भो  ज्ञानी

 हैं.  घड़साना  नहीं  ।

 at  fret  लाल  शर्मा  :  ज्ञानी  जी

 का  तो  तजुर्बा  हमें  बहुत  पुरानी  है  ।  मे

 हराने  से  कराता  हं  ।  वह  हमारे  पड़ोसी

 हैं  ।  पाँच  साल  तक  डट  कर  पंजाब  के

 मुखयमंतरी  राठौर  इन  पांच  साल  के  राज

 में  जो  पंजाब  ने  तरक्की  की,  पंजाब  में  जो

 ला  एण्ड  काडर  था,  उस  के  लिए  अराज  भी

 पंजाब  का  शहरी  ज्ञानी  जी  को  खिराज़

 अकीदत  पेश  करता  है  ।  ज्ञानी  जी  एक

 अच्छे
 .  एडमिनिस्ट्रेटर  रहे  हैं  AIT  रानी

 हाजिर  जवाबी  के  लिए  तो  मशहूर  हैं  ।

 अटल  जी  इस  चीज  पर  मोहरे  तस्दीक

 सांबिक  करेंगे  |  अटल  जी  के  चिटो  मार्क्स

 का  जवाब
 बड़ी  खूबसूरती ये

 उसी  पराये  में

 वह  देते  हैं  ।

 इस  बिल  के  स्टेटमेंट  आफ  आब्जेक्ट

 एंड.  रिजर्व  पर  चटर्जी  साहब  ने  टोका

 टिप्पणी  की  ।  में  यह  अर्ज  करना  चाहता

 हूं  कि  स्टेटमेंट  साफ  झ्ाबजेक्टस  एंड  रिजर्व

 पढ़ने  के वाद  इस  सदन
 के

 मेम्बर्स  को
 कोई

 एंडर्स  कमेंट्री  की  श्रावश्यकत।  नहीं  थी,

 510

 बिलकुल  कप्तान  कोई  भ्रावश्यकता  उस  की

 रहता  नहों

 “There  has  been  a  disquietening
 trend  likely  to  affect  the  mainte-

 nance  of  essential  services.”

 मं अ्राप से  तजुरबे  के  अधार  पर  अर्ज  करूं,

 नवम्बर  दिसम्बर  के  महीने  में  जब  बच्चों

 के  पढ़ने  वा  समय  भ्राता  है,  श्राम  तौर  पर

 गर्मियों  में  इतनी  पढ़ाई  नहीं  होती,  सर्दियों

 में  स्कूलों  और  कालेजों  के  कोचर  कौर

 प्रोफेपर्स  हडताल  कर  देते  हैं  कि  तनख्वाह

 बढ़ापा  ।.
 उन  का  12  होने  की  तनख्वाह

 मिलती है  |  स्ट्डंटस  के  पेरेण्टस  12  महीने

 की  फोम  देते  हैं  लेकिन  एन  उस  समय  जब

 पढ़ाने  का  समय  आता  है  नवम्बर,  दिसम्बर,

 जनवरी,  फरवरी  में  उ०  वकत  वे  कह  देते

 हैं  कि  हम  स्ट्राइक  करते  हैं,  नहीं  तो,  तन-

 पनाह  बढ़ा  |  इसे  तरह  बिजली  के

 महकमे  में  राज  क्या  हालत  है  राज  एक

 महीने  से  बारिश  नहीं है।  एक  तरफ  एवं

 हिस्से  में  बाढ़  are  हुई  है  और  इधर  हमारे

 राजस्थान,  पंजाब  झोर  हराने  में  कहत  के

 अनार  हैं।  लाखों  ट्यूबवेल्स  लगे  हुए  हैं  ।

 चार  लख  के  बारिश  ज्ञानी  जी  ने  बलाए  |

 मरे  ख्याल  से  तीन  लख  से  कम  हाथ  नें  में  भी

 नहीं  हैं।  जब  जीरो  क  पानी  देने  क।  वक्त

 जाताहै,  जब  गेहूं  को  पकते  बरकत  पानी  देने

 का  समय  शता  है,  जब  कारखाने  में

 प्रॉडक्शन  करने  का  और  हथियार  बनाने  का

 समय  ऑ्राता है  ती  बिजली  के  तमंचा री  शासन

 पाटी  ले  कर  पड़  जाते  हैं  कि  हड़ ल
 करेंगे

 वरना  तनंछशाह  ।  बाँझों  ।  अन्दाज़ा

 लगाइए,  ड्राउट  एफेक्टेड  ए  रियाज़  में  जहां

 हत  पड़ा  हुजरा  हैं,  जहां  अनाज की  कमी  है  |

 अगर  करवाना  की  किस  मण्डी  से,  पंजाब  की

 किसी  मण्डी  से,  राजस्थान  को  गेहूं  भेजना

 है  या  जीरी  भेजनी  है  या  बिहार  में  भेजना

 है  या  उड़ीसा  में  भ  जना  है  तो  उस  वक्त  रेल

 ट्रांसपोर्टर  पहिया  जाम  करने  की
 धमकी

 देते  हैं।  कहते  हैं  हमारी  मांगे  मंजूर  करों,
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 हज़ारों  तनख्वाह  बढ़ा ग्रो  नहीं  तो  हम  रेल

 का  पहिया.  जाम  करते हैं  ।

 इसी  तरह  से  श्रमिक।  मालूम  है  वि;  आज

 टेलीफोन  “के  लिए  कितना  gear  मचा

 gar  है,  टेलीफोन  मिलते.  नही ंहैं
 लेकिन

 जब  उसके  लिए.  रा-मटीरियल  पदा  करने

 की.  आवश्यक।  होती है  तो  हमारे  भाई,

 जिनका  मकका-पिरोना  पीकिंग  में  बना  हुआ

 हैं,  जिनके.  गिरजे-गुरूद्वारे  न्यूयॉर्क  कौर

 फ्रैंसिस्को  के  इन्दर  हैं,  वे  जा  कर  उन

 मजदूरों  को  प्रेरणा  देते  हैं  कि  तुम  हड़  तल

 कर  "प  हम  तुम्दारी  मांगों  को  पुरा  करायेंगे  |

 इसलिए  में  यह  अर्ज  करना  चाहत  हं  कि

 यह  एक  मुसज्जा  सॉाजिंग हैं,  एक  पृ 1

 हैं,  मजदूर  की  हमदर्दी  हासिल  करने के  लिए,

 कि  हम  arin  हक  के  हाफिज  हैं.  हम

 यह  करेंगे  ।  मैं  कहना  चाहत  हं  कि  अगर

 बाढ़  हो  खेत  खाने  लग  जाए  तो  क्य!  होगा ?
 आज  बंगाल  में  feat  सरकार  हैं.  faga

 में  किसको  सरकार है
 ?  क्या  बंगाल  और

 भरी  पुरा.
 को  सरकार  हिन्दुस्तान  से  बाहर

 है  ?  क्या  बिल  के  खिलाफ  उनका  बन्द

 पाया जित  करना  हकबयानिव  है  ?  अगर

 aia  में  क्यारी।,  कंडीशन  पदा  हो  जाए

 लॉ-एंड-प्रायर  कण्ट्रोल  से  बाहर  हो.  जाए

 तो  वे  ज्ञानों  जो  के  दरवाजे  पर  दस्तक  देंगे

 कि.  ज्ञान।  जो  रिज़र्व  पुलिस  afar,  फौज

 भेजिए  |  यह  जो  श्राडनेंस  लाया  गया  था,

 जो  अब  कानून  बनने  जा  रहा  है,  वह  देश  के

 हि  में  है,  उत्पादन  के  हित  में  है,  लॉ-एण्ड-

 आर्डर  के  हिन  में  हैं,  ताकि  देश  को  इकोनॉमी

 खराब  न  हों  कौर  इन्फ्लेशन  कम  हो  ।  अब

 अगर  इस  सिलसिले  में  वहां  की  सरकर  वहां

 के  सिटिज़न्ज़  को  प्रेरणा  दे  कि  इसके  खिलाफ

 हड़ताल  करो,  बन्द  करो,  तो  यह  शूटिंग-

 कोटं-बिफोर-दि-हाँसं  है  |

 चेयरमेन  साहबे,  श्राप  इस  बात  को

 मानेंगे  कि  जब  किसी  को  रोज़गार की  जरूरत

 होती  हैं,  तो  वह  इधर-उघर  ठोकरें  खाता

 है,  सिफारिश  करवाता  हैं,  लेकिन  जबे  उसे

 नौकरी  मिल  जातों है,
 तो  चटर्जी  साहब  की

 पार्टी  से  ताल्लुक  रखने  वाले  लोग  उसकों

 प्रेरणा  देते  हैं  कि  हड़ताल  करों,  दिन  में

 काम  न  करें,  aie  afer  ard  के  बाद

 श्रोबवर  टाइम  के  लिए  डिमाड  करे  ।

 में  यह  भी  कहना  चाहूंगा  कि  यह  जो

 faq  arr  yer?  gs  बिल  में  सोच-

 मझ  कर  4?  अच्छे  प्रावीअन्स  किए  गए

 हैं  ।  श्राप.  देखें

 *,  dismissal  of  हाए  [109९९  parti-

 cipating  in  illegal  strikes,  penalty

 for  illegal  strikes,  for  instructions,

 penalty  for  giving  financial  aid....

 ATG  मुलाहजा  फरमाइए,  कुछ  आदमी  हैं

 जिसका  यह  पेशा  है,  वे  इसी  बात  पर  जिन्दा

 है,  उनको  इसी  बात  की  रोटी  सिलती है,  कि.

 चढ़  जा  बेटा  सुनो  पर,  भली  करेंगे  भगवान  |

 प्रभी  द्रापने  देखा  लोको-शेड  स्ट्राइक  में  क्या

 नतीर्जा  हुमा  ।  प्रभी  बंगलौर में
 सात  दिन  की

 स्ट्राइक  हुई,  जिसमें  7  मिलियन.  डेज

 का  बात  हुमा  (व्यवधान )

 चेयरमन  साहब,  इस  सिलसिले  में  मेरे

 दिमाग  में  बोलने  के  लिए  Sats  का  समूद्र

 है,  लेकिन  आपकी  BIA  का  पालन  करते  हुए,

 ज्ञानी  जो  ने  जो  बिल  यहां  पर  इष्ट्रोड यवस

 fear  है,  उसका  सेन  करता हूं  ।

 SHRIL_  RAVINDRA  VARMA

 (Bombay  North)  :  1.  Chairman,

 Sir,  if  my  Hon.  friend,  the  Home

 Minister  does  not  object  I  shall
 ।

 ignore  or  over  look  all  evidence  to

 the  contrary  and  go  on  the  assump-

 tion  that  he  is  a_  reasonable  man,

 at  least  that  he  can  see  reason  in

 spite  of  his  proven  preference  for

 ‘the  big  stick.  I  shall,  therefore,
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 attempt  to  adduce  valid  arguments

 in  the  hope  that  !  might  convince

 him  that  he  should  withdraw  the

 Bill.

 Sir,  the  Bill  is  mainly  intended  to

 validate  an  Ordinance  that  was

 promulgated  by  the  Government.

 The  Constitutional  prerogative  to

 promulgate  an  ordinance  is  to  ९-

 able  the  Government  to  meet  the

 demands  of  an  emergency,  when

 existing  powers  are  found  insuffi-

 cient  and  when  the  situation  does

 not  permit  the  Government  to
 wait

 till  Parliament  mects  to  pass  a  piece
 of  legislation.

 My  hon.  friend  has  talked  of  his

 grave  apprehensions.  He  has  got
 the  great  privilege  of  talkig  of

 apprehensions  without  ever  spell-

 ing  them  out.  To  this  day,  Sir,

 he  has  not  produced  a  shred  of  evi-

 dence  to  prove  that  an  emergency
 was  round  the  corner  and  he  could

 not  wait  till  this  House  met.  To  de-

 clare  again  and  again  that  '

 have  evidence  with  me,  but  ।  will

 not  lay  it  before  the  House.’  I  might

 say  is  contempt  to  the  House.  But

 these  days  contempt  to  the  House  is

 sometimes  in  doubt.  In  the  bsencne

 of  evidence,  therefore,  one  has  to

 conclude  that  the  promulgation  of

 the  ordinance  is  an  arrant  abuse

 of  the  Constitutional  prerogative,
 meant  to  pre-empt  a  public  debate,
 meant  to  pre-empt  a  debate  even

 within  the  rulin  party,  meant  to

 short-circuit  time-honoured  pro-
 cesses  that  are  associated  with  the

 passage  of  a  Bill  in  Parliament,
 which  ensure  opportunities  for

 scrutiny,  for  moderation.

 Sir,  today  we  are  debating  the
 Clauses  of  this  Bill  after  it  has  be-

 come  a  legal  fati-accompli,  after
 it  has  been  smuggled  into  the  Statute

 Book  by  my  honourable  friend.  Yet,
 Sir,  we  have  to  ask  ourselves  these

 questions—whether  this  Bill  was

 really  necessary  ?  Whether  the  exist-

 ing  laws  did  not  give  the  Govern-
 ment  sufficient  powers  to  deal  with

 the  situation?  Whether  the  Clauses
 of  this  Bill  will  not  sanctify  the
 abuse  of  authority?  Sir,  ।  shall  deal

 with  these  questions  in  brief.

 Was  the  9  necessary ?

 AN  HON.  MEMBER  :  दीद5.

 SHRI  RAVINDRA  VARMA  :

 ।  know  your  answer.  You  listen  to

 my  arguments,

 The  Government  does  not.  tire

 of  claiming  that  the  industrial  situa-

 tion  in  the  country  has  improved;
 that  man-days  lost  have  gone  down

 from  40  million  or  so  to  gto  ro  mil-

 lion;  that  this  fall  is  an  index  of  the

 improvement  of  the  industrial  ।  t0

 lations  situation.  For  one  moment,
 Sir,  I  shall  concede  this  point.  1

 it  is  true  that  the  industrial  situation

 has  improved,  then  why  do  you  bring
 a  Bill  to  declare  strikes  illegal.  To

 make  the  industrial  relations  system
 more  one-sided,  to  make  punish-
 ment  more  deterrent,  to  make  imple-
 mentation  more  vulunerable  to

 abuse?  If  wounds  are  being  healed,

 why,  ।  ask  you,  do  you  recommend

 amputation—amputation  of  _  the

 fundamental  Rights  of  the  people
 of  this  country?  Either  the  figures
 are  wrong,  or  the  figures  are  right,
 but  my  hon.  friend,  the  Home

 Minister,  has  some  sinsiter  move  up
 his  sleeve,  which  fills  him  with  the
 fear  that  there  may  be  a  confronta-

 tion;  and,  therefore,  he  wants  to

 arm  himself  to  the  teeth,  and  to  dis-

 arm  the  working  class.

 But  I  must  give  the  Home  Minis-

 ter  his  due.  When  the  ordinance

 was  born,  it  was  naked  like  every
 new-born  baby.  The  naked  truth

 then  was  evident,  viz.  that  the  in-

 tention  of  the  Government  was  to

 deprive  the  working  class  of  the

 right  to  strike.  It  was  later  that  the

 midwife  was  teld  that  a  fig  leaf  was

 necessary  to  cover  the  naked  truth.

 And  it  was  then  that  a  reluctant  re-

 ference  to  lock-outs  or  lay-out  or

 whatever  they  were  called,  appear>
 ed  in  the  Bill.
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 In  the  original  form,  the  Bill  was

 a  fefiection  of  a  thinking  that  is

 repugnant  to,  and  _  subversive  of  the

 basic  tenets  on  which  our  industrial

 relations  system  has  been  built  over

 years,  undoubtedly  as  a  democratic

 and  socialist  State,  we  believe  that

 the  State  has  a  right  to  intervene,
 that  the  State  has  a  dutyto  intervene

 to  protect  the  weaker  sections,  that

 the  State  has  a  duty  to  ensure  essen-

 tial  services  while  preserving  the

 fundamental  rights  of  the  weaker

 sections  and  the  individual.  You

 don’t  preserve  essential  services  or

 the  life  in  society  or  protect  the  weak

 by  depriving  them  of  their  funda-

 mental  rights,  by  threatening  them

 of  arrest  without  warrant,  on  sus-

 picion,  by  taking  away  due  processes
 of  law  to  ensure  their  own  defence.

 The  ordinance,  therefore,  for  the

 first  time,  demonstrated  Govern-

 ment’s  willingness  to  repudiate  and

 renounce  this  basic  tenet.  The

 inclusion  of  lock-outs  in  the  Bill  is

 an  afterthought,  admittedly  an

 after-thought,  to  give  the  semblance

 of  lip  service  to  the  very  norms  and

 procedures  that  the  ordinance  was

 designed  to  cifcumvent.

 That  the  design  of  the  Government

 was  to  circumvent  the  existing  legal
 framework  for  industrial  relations,

 cannot  be  denied  by  the  Home  Minis-

 ter.  I  presume  that  he  is  not  innocent

 of  the  present  legal  framework  of  the

 industrial  relations  system.  Firstly  it

 is  the  Home  Minister  who  has,  come

 before  this  House  with  this  Bill.  This

 is  not  without  significance.  It  is  not

 the  Labour  Minister  who  holds  the

 special  responsibility  for  ensuring
 industrial  harmony  and  forensuring  a

 canciliation  system  which  assures  the

 workers  a  machinery  for  the  settle-

 ment  ofdisputes.  Itis  the  policeman;
 I  am  afraid  I  have  to  repeat  this:

 it  is  the  policeman,  and  not  the

 conciliator  who  has,  asked  for  addi-

 tional  powers.  How  else  could  it  be,
 when  the  objective  of  this  Bill  is  to

 anoint  the  policeman  as  the  messiah

 ४  industrial  harmony  ?
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 I  wish  my  hon.  friend  would  lend

 me  half  a  ear,  if  not  both  his  ears.

 Both  the  ears-perhaps  four  ears.  I

 am  trying  to  argue  with  him.  He

 wanted  poeple  to  aruge  with  him.

 As  long  as  at  least  in  this  House,

 argument  is  allowed,  ।  would  say
 that  this  Bill  virtually  supersedes  the

 Industrial  Disputes  Act.  Clause  12  of

 the  Bill  says:

 ‘“‘The  provisions  of  this  Act  and

 of  any  order  issued  thereunder

 shall  have  effect  notwithstanding

 anything  inconsistent  therewith

 contained  in  the  Industrial  Dis-

 putes  Act,  1947  or  any  other  law

 for  the  time  being  in  force.”

 This  law,  therefore,  is  a  veto.  This

 law,  will,  therefore,  be  a  law  unto

 itself.  !  supresedes  provisions  in  the

 Cr.  8८.  in  prescribing  the  manner  of

 trial  of  the  accused.  Clasue  11  says:

 ‘‘Notwithstanding  anything  con-

 tained  in  the  Code  of  Criminal

 Procedure,  1973,  all  offences  under

 the  Act  shall  be  tried  म  asum-

 mary  way..”

 This  is  not  an  enabling  provision
 for  summary  trial;  this  is  a  mandatory

 provision  for  summary  trial,  and  for

 all  offences  under  this  Act.  Then

 Clause  10  of  the  Bill  makes  it  possible
 for  any  police  officer  to  arrest  any

 person  without  a  warrant  of  arrest,
 on  mere  suspicion.  I  shall  not  go
 into  this  question  in  detail,  because

 my  learned  and  erudite  friend,  the

 hon.  member  from  Jadavpur  has

 done  so.

 Now,  if  the  objective  is  so  simple,—
 hon.  friend,  the  Home  Minister  is  so

 simple  that  sometimes  ।  am  reminded

 of  a  paragon of  rustic  simplicity.  He
 ।

 क  disarming  in  his  simplicity;  and

 sometimes  I  wonder  where  simplicity
 ends  and  naivete  begins.  That  is

 the  most  parliamentary  word  I  can

 summon  for  the  occasion.  Now  if

 the  objective  was  to  promote  industrial

 harmony,  to  prevent  the  economy
 from  being  exposed  to  the  risk  of
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 te  hone  tiny ९  he disruptive  strikes,  to  prev

 break-down  of  essential  service  neces-

 sary  for  the  life  of  the  society,  we

 have  no  quarrel!  with  these  objectives.

 Could  I  ask  him  two  questions  ?  डि

 the  existing  Industrial  Disputes  Act

 inadequate  to  provide  for  the  fulfil-

 ment  of  these  objectives  ?  No,  Sir;

 itisnot.  Second:  what  are  the  powers

 that  this  Bill  seeks  which  the  Indus-

 trial  Disputes  Act  does  not  give  to  the

 Government  ?  ”  hon.  friend  the

 Home  Minister  has  the  responsibility
 to  answer  these  questions,  not  by

 quoting  a  couplet  from  some  less

 known  or  well-known  9oe.  01

 better  known  poet,  but  I  wish  he

 should  answer  these  questions.

 MR.  CHAIRMAN  :  These  coup-
 lets  are  so  apt..

 SHRI  RAVINDRA  VARMA  :

 /  always  depends  upon  your  under-

 standing  of  the  argument  and  whether

 the  understanding  of  the  argument  is

 absent.  (Interruptions)  Well,  I  know,

 my  friend,  that  you  have  been  extoll-

 ing  him  and  you  will  get  another

 opportunity  to  extol  him,  but  why
 do  you  use  my  speech  as  a  peg  to

 hang  your  praise  of  him?  What

 are  the  powers  with  which  this  Bill

 seeks  to  achieve  these  objectives  ?

 Interruptions;  My  hon.  friend  will

 also  be  educated  if  he  listens  to  me.

 What  are  the  powers  with  which  this

 8  seeks  to  achieve  these  objectives  ?

 The  Bill  seeks  to  list  essential  services;
 to  clothe  Government  with  the  power
 to  declare  any  industry  or  undertak-

 ing  as  an  essential  service;  and  to

 prohibit  strikes  in  any  essential  service.
 Are  these  powers  not  available  to  the

 Government  in  the  Industrial  Dis-

 putes  Act?  The  Industrial  Disputes
 Act  specifies  public  utility  services—

 Perhaps  the  hon.  Home  Minister

 knows  this—both  in  2(n)  1-5  and  the

 First  Scheduleas  Mr.  Stephen  knows;
 [  ४id  not  want  to  take  his  name  in
 vain—that  lists  further  industries
 which  the  Government  can  declare
 as  public  utility  services.  I  want
 the  hon.  Home  Minister  to  follow
 म  argument  because  I  have  a

 hope,  a  lingering  hope  that

 will  be  convinced  and  he  will

 withdraw  the  Bill.  (Jnterrupttons)
 ।  mean  it  in  all  earnestness.  (Inetr-

 ruptions)  Now  the  cat  is  out  of  the

 bag.  The  cat  mews  too  much,
 the  cat  purrs  too  much,  the  cat

 protests  too  much,  but  can  the  cat

 also  be  silent  as  cats  should  some-

 times  be.

 And  Section  40  of  the  Act  confers

 on  Government  the  power  to  add

 any  industry  it  deems  necessary  to

 the  First  Schedule  by  a  simple

 process  of  a  Notification  ४  1110.0

 Gazette,  andthe  First  Schedule  shall

 then  be  deemed  to  be  amended

 accordingly.  Therefore,  it  is  clear

 that  the  Government  has  the  power
 under  the  Industrial  Disputes  Act

 to  declare  any  industry  as  ऑ  public
 utility  service.

 Does  the  Industrial  Disputes  Act

 enable  the  Government  to  prohibit
 or  prevent  strikes  in  public  utility
 services  or  essential  services  once

 they  have  been  declared  as  public

 utility  services?

 Section  22(1)  (a)  prevent  employ-
 ees  in  public  utility  services  trom

 going  on  strike  without  giving  a

 notice  ot  6  weeks,  and  while  concilia-

 tion  proceedings  are  in  progress.

 Section  240)  lays  it  down  that  a

 strike  of  lock  out  shall  be  illegal  it

 it  is  commenced  in  contravention  of

 Section  22  or  23,  or  if  it  is  continued

 in  contravention  of  an  order  made

 under  Sub-section  (3)  of  Section  10

 or  Sub-Section  4A  of  Section  10A.

 Both  these  Sections  lay  it  down

 that

 “Where  an  industrial  disputes
 has  been  referred  to  a  Board,  a

 Labour  Court,  Tribunal  or  Natio-

 nal  Tribunalਂ  the  appropriate
 Government  may  by  order,  prohi-
 bit  the  continuance  of  any  strike

 or  lock-out  in  connection  with

 such  dispute....etc.”
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 _  5८0(010011  10 (1)  and  1-4  of  the  ex-

 isting  (05111  Disputes  ae  clothes

 Government  with  blanket  powers  to
 reler  any  industria!  dispute  or  appre-
 hended  dispute  to  a  Board  or  Labour
 Court  or  Court  of  Inguiry  Tribunal,
 etc.  for  adjudication,  and  once  such
 @  reference  has  bcen  made  as
 Strike  will  be  मं  contravention  of

 Subsection  (3)  of  section  10  and |  ह
 therefore  illegal.

 SHRI  SOMNATH  CHATTER-

 JEE  द  Punishable  under

 SHRI  RAVINDRA  VARMA  :

 In  the  case  of  public  utility  services,

 10(1)  makes  it  mandatory  for  the

 Government  to  make  a_  reference

 under  the  section.  It  reads  :

 “Provided  that  where  the  dis-

 pute  relates  to  वे  public  utility
 -service  and  a  notice  under  section

 22  has  been  given  the  apprepriate
 Government  shall  make  थ  पट

 ferepce  under  this  का-11011.

 Thus,  under  the  existing  1.  Act,—
 Industrial  Disputes  Act,  if  my  hon.

 friend  is  not  familiar  with  the

 phraseology—any  industrial  under-

 taking  can  be  declared  व  public

 utilitv.  Nostrike  then  will  be  1८  gal
 in  such  an  undertaking  without  six

 weeks  notice  on  such  a  notice  being

 given,  the  appropriate  Government

 is  mandatorily  obliged  to  make  a

 reference  of  the  dispute  to  the  machi-

 nery  for  set'ling  disputes;  once  such

 a  reference  has  been  made  a  strike

 becomes  illegal  during  the  pendency
 of  any  conciliatory  proceedings  and

 seven  days  after  the  conclusion  of  such

 proceedings.  And  there  is  nothing
 in  the  1८.  Act  which  stripulates  a

 time  limit  for  the  ।  conclusion  of

 conciliation  proceedings.

 2  friend  Mr.  Stephen  knows

 that,  and  he  is  nodding  his  head.  Sir,

 ‘today,  the  Government  possesses

 ‘powers  to  virtually  prevent  a  legal

 strike  in  any  industry.  What  then

 does  the  new  Bill  seek  ?  1at  is  the

 additional  power  that  you  seek,  hon.

 Home  Minister,  if  you  already  have

 the  power  to  declare  any  undertaking
 as  essential  service  ?

 se  C.M.  STEPHEN  :  You

 say....  (Interruptions)

 SHRI  RAVINDRA  VARMA

 I  am  coming  to  that.  Why  this

 redundancy  ?  Why  do  you  throw

 out  the  I.D.  Act  ?  There  is  a  pur-

 pose.  Iam  going  to  expose  it  my
 friend  !

 (Interruptoons )

 १.1२ .  CHAIRMAN  :  x.  Verma,

 you  may  conclude  now.

 SHRI  C.M.  STEPHEN  :  This  is

 one  of  the  argued  speeches.  Let  him

 have  it.

 AN  HON.  MEMBER  :  निट

 making  a  good  case.

 SHRI  RAVINDER  VARMA  :

 I  will  try  to  finish  as  fast  as  I  can.

 Set  C.M.  STEPHEN  :  He  is

 arguing.  Let  him  have  it.

 MR.  CHAIRMAN:  You  con-

 clude  5.

 SHRI  RAVINDRA  VARMA  :

 In  the  Industrial  Disputes  Act,  the

 power  to  prohibit  strikes  is  linked

 with  contingent  on  an  effort  at

 conciliation.

 SHRI  INDRAJIT  GUPTA

 Notice.  Why  is  the  notice  given?

 SHRI  RAVINDRA  VARMA  :

 _Tomake  an  effort  to  settle  the  dispute.
 To  make  an  effort  to  redress  grievan-
 oe  .

 SHRI  SOMNATH  CHATTER-

 JEE  :  Some  sort  of  a  civilised

 approach.

 SHRI  RAVINDRA  VARMA  :

 This  Bill  is  meant  precisely  to
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 liberate  the  Govvrnment  from

 the  obligation  to  refer  disputes  to

 conciliation  before  it  prohibits  a

 strike.

 SHRI  ८.  xt.  STEPHEN

 Eureka  !

 SHRI  RAVINDRA  VARMA  :

 Well,  you  perhaps  did’nt  see  म

 yourself,  Some  times  one  has  to

 interpret  it  for  you.  You  are  a

 very  intelligent  man  !

 AN  HON.  MEMBER  :  He  is

 not  allowed  to  speak.

 SHRI  RAVINDRA  VARMA  :

 It  seeks  to  divest  the  Government

 of  the  (Interruptions)

 You  can  answer,  Mr.  Stephen.
 I  know,  in  your  stentorian  voice  you
 will  drown  all  criticism  and  people
 will  cheer  you.  And  we  will  pray
 that  the  roof  does  not  come  down  ?

 It  seeks  to  divest  itself  of.  the

 responsibility  to  promote  conciliation.

 It  is,  therefore,  that  we  say  that  it  is

 a  frontal  assault  on  the  Fundamental

 Rights  of  the  working  classes.

 Now,  Mr.  Chairman,  you  have

 already  said  that  ।  d०  not  have
 much  time  at  my  disposal.  It  is  a

 pity.

 MR.  CHAIRMAN  :  11  am

 requesting  you  to  conclude.  It  does

 not  mean  that  you  should.

 SHRI  RAVINDRA  VARMA:

 Under  the  new  Bill  any  industry  can

 be  declared  an  essential  service.Under

 the  new  Bill  strikes  can  be  immedia-

 tely  prohibited.  A  strike  becomes

 illegal  and  attracts  penalties  of  an

 Ulegal  strike.

 59  00  hrs.

 But  under  the  I.D.  Act,  even  in  a

 Public  utility  service  a  strike

 becomes  illegal  only  if  the  dispute
 has  been  referred  to  a  Board  or

 other  conciliation  machinery.
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 Sir,  reference  was  made  to  the

 Industrial  Relations  Bill  that  the

 Janata  Government  introduced.  ।

 do  not  think  I  should  fall  a  victim

 to  the  idea  that  there  will  be  differen-
 ces  of  opinion  brought  out  on  this
 side  of  the  House.  The  Industrial
 Relations  Bill  was  not  smuggled  into
 the  statute-book.  1  was  not  an

 ordinance.  It  was a_  legitimate  Bill

 which  was  brought  before  the  House.

 S8  P.  VENKATASUBBAIAH  :

 It  was  withdrawn  !

 SHRI  RAVINDRA  VARMA  :
 It  was  not  withdrawn.  The  motion
 before  the  House  was  to  refer  the
 Bill  to  a  Select  Committee.  These
 are  the  normal  processes  in  a  _parlia-

 mentary  democarcy  to  ensure

 scrutiny  and  to  effect  improvement.
 But  even  so  ..  (Interruptions)  ,

 MR.  CHAIRMAN  Kindly
 allow  him  to  speak.

 SHRI  RAVINDRA  VARMA  :

 Iam  very  sorry  for  my  hon.  friend  who

 thinks  that  whenever  there  is  some

 silence  in  the  House,  his  voice  should

 be  heard  !

 The  Industrial  Relations  Bill  did

 seek  to  distinguish  between  essential

 services  and  non-tssential  services.

 Let  there  be  no  doubt  about  it.  But
 in  the  case  of  essential  services,  the
 Bill  wanted  that  strikes  and  lockouts

 should  become  redundant  by  provid-

 ing  an  effective  machinery,  impartial
 machinery,  for  the  expeditious  settle-
 ment  of  disputes  through  conciliation,

 adjudication  and  arbitration.  There-

 fore,  I  can  stand  here  and  challenge
 any  hon.  member  to  show  that  like
 in  this  Bill,  in  that  Bill  also  the

 Government  was  absolved  of  the

 responsibility  for  reference  to  concilia-
 tion.  On  the  contrary,  the  whole

 concept  of  essential  service—as

 Gianiji  said,  the  desire  to  ensure
 continued  availability.  of  essential

 services  to  society—was  linked  with
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 the  idea  of  the  responsibility  of  the

 Government  to  ensure  that  any

 dispute  which  arises  in  such  an

 essential  service  should  be  immediate-

 ly  and  promptly  settled  with  the  help
 of  an  impartial  machinery.

 MR.  CHAIRMAN  :  :4८  least  on

 one  point  you  aeree

 S21  RAVINDRA  VARMA:

 There  are  many  points  on  which  we

 agree,  but  the  conclusions  are  diff-

 erent.  If  ।  had  the  time  and  the

 opportunity,  I  would  talk  about  the

 Industrial  Relations  Bill.  There  is

 nothing  for  me  to  be  ashamed  of

 about  it.  But  this  is  not  the  occasion

 and  therefore,  I  shall  just  point  out

 this  difference  and  say  that  the  Indus-

 trial  Relations  Bill,  therefore,  cannot
 be  punctured  on  this  count,  on  which

 this  Bill  can  be  punctured.

 Under  the  Industrial  Disputes  Act,
 a  strike  becomes  illegal  if  it  contra-

 venes  section  23  or  an  order  under

 section  10  or  1०.  Under  the  In-

 dustrial  Relations  Bill  which  we

 introduced  in  this  House,  though
 section  92  defines  the  conditions  under

 which  a  strike  or  lockout  would  be

 illegal,  section  93  says  that  where

 there  is  a  dispute  as  to  whether  any
 strike  or  lockout  is  illegal,  the  Labour

 Court  will  adjudicate  the  dispute.
 Section  93(1)  clearly  says:

 उठ  order  shall  be  made  by  the
 Labour  Court  under  sub-section

 (2),  (3)  or  (4)  unless  the  person,

 registered  Trade  Union  ofemploy-
 ees  Or  registered  Trade  Union  of

 employers  concerned  has  been

 given  a  reasonable  opportunity  of

 being  heard.”

 Are  there  any  such.  provisions  in  this
 Bill?  Perhaps  Gianiji  will  point
 out  tomorrow !

 This  takes  one  to  the  question  of

 penalties  for  illegal  strikes  or  lock-

 outs.  The  scheme  or  trial  and

 punishment  in  this  Bill  has  to  be

 examined  by  looking  at  three  ele-
 ments:

 These  are:  the  conditions  for

 cognising  offences,  the  procedure  for
 trial  and  the  penalties  that  have

 been  prescribed  for  various  offences.

 The  Industrial  Disputes  Act  ४

 very  circumspect  to  ensure  that  the

 provisions  of  the  Bill  are  not  abused
 in  vengeful,  arbitrary  and  capricious
 manner.  The  Act  says:

 ग्ग्प्  court  shall  take  cognisance
 of  any  offence  punishable  under
 this  Act,  or  of  the  abetment  of

 any  such  offence  save  on  complaint
 made  by  or  under  the  authority
 of  the  appropriate  Government.”

 But  in  this  Bill,  which  my  hon.
 friend  has  introduced,  there  are  no
 such  provisions.  On  the  other  hand,
 Section  10  overrides  the  provisions
 of  the  Code  of  Criminal  Procedure,
 and  says:

 “Notwithstanding  anything  con-
 tained  in  the  Code  of  Criminal
 Procedure  1973,  any  Police  0-

 cer  may  arrest  without  warrant

 any  person  who  ४  reasonably
 suspected  of  having  committed

 any  offence  under  this  Act.’’:

 Any  police  officer  is  empowered;
 no  warrant  15  required;  no  evidence
 is  required;  suspicion  is  sufficient.

 Anyone  can  be  arrested  without
 warrant.  Even  a  person  who  gives
 a  lift  to  somebody,  can  be  arrested.

 What  is  the  procedure  for  trial
 in  this  Bill?  My  hon.  friend,  the
 hon.  Member  from  Jadavpur  has

 already  dealt  with  it  and  referred  to

 the  danger  of  summary  trials  and

 obligatory  summary  trials  of  offences.

 Now,  let  us  turn  to  the  penalties.
 ‘This  Bill  increases  the  penalty  for  a

 workman  who  goes  or  remains  on  an

 illegal  strike,  increases  the  penalty
 from  one  month  to  six  months,
 increases  the  penalty  for  instigation
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 from  six  months  to  one  year;  and

 increases  the  penalty  for  giving

 financial  assistance  from  six  months

 to  one  year.  Not  satisfied  with  this

 increase  in  penalties,  the  Bill  intro-

 duces  ऑ  new  combination  of  penalties

 for  the  workman.  It  provides  not

 only  for  imprisonment  but  for  dis-

 missal  also;  not  only  for  depriving  him

 from  the  freedom  but  also  depriving

 him  and  his  family  of  bread.  The

 Industral  Relations  Bill  of  the  Janata
 Government  to  which  my  hon.  friend

 has  referred,  on  the  other  hand,  had

 a  specific  provision  for  protection  in

 Section  94  which  reads:

 ‘“‘For  the  removal  of  doubts,  it  1s

 hereby  declared  that  a  strike  or

 lock-out,  whether  illegal  or  other-

 wise,  shall  not  by  itself be  deemed

 to  terminate  the  relationship  bet-

 weenthe  employer  and  the  em-

 ployees  concerned.”

 1  should  also  point  out  as  my
 hon.  friend,  the  hon  member  from

 Jadavpur  has  done,  that  this  Bill

 enlarges  the  definition  of  strike.

 Anything  under  the  sun  now  comes
 under  this  definition.  When

 you  say  retardation  of  production,
 it  becomes  a  happy  _  hunting
 ground  for  any  management
 that  wants  to  harass  and  persecute
 workmen  with  the  drastic  dire  penal-
 ties  that  this  Bill  provides  for.

 My  hon.  friend,  the  Minister,
 cannot  deny  that  the  existing  ID
 Act  does  give  Government  ample
 powers  to  declare  any  undertaking
 as  a  public  utility  service  and  to
 prohibit  strikes,  the  real  objective

 of
 this  Bill,  therefore,  istoliberate  the

 Government  from  the  responsibility
 ‘9  provide  a  machinery  for  con-

 cillation,  to  disarm  the  workers,  arm

 ‘ourself  to  the  teeth,  prevent  them
 ‘Tom  ratsing  demands  and  provide

 e0  machinery  for  the  settlement  of

 ‘ae  demands.  The  Government

 “em  to  be  in  panic.  Anyone  who
 ह  पा  15.0  senses,  will  know  that  the

 economy  cannot  be  rehabilitated  and

 put  on  the  path  to  progress  without

 industrial  harmony  and  without  co-

 operation.  Even  the  hon,  Home

 Minister  must  know  that  the  bayonet
 is  not  the  best  instrument  for  eliciting

 cooperation  or  ensuring  industrial

 harmony.  1  you  sow  the  seeds  of

 suspicion  and  repression,  you  are

 bound  to  reap  a  harvest  of  sullenness

 and  resentment.

 My  hon.  friends  have  been  on  the

 treasury  benches  for  nearly  two  years.
 You  talk  often  of  reforms  in  the

 system  of  industrial  relations,  pro-

 tecting  the  workers,  workers  parti-

 cipation  in  management,  But  have

 you  brought  forward  one  piece  ‘of

 legislation  to  protect  the  worker,  to

 enlarge  his  rights,  to  ensure  his  wel-

 fare  to  give  him  a  sense  of  parti-

 cipation,  if  not  partnership?  You

 could  not  even  carry  forward  what

 the  Janata  Goverment  did  in  this

 field,  (Interruptions).  This  is  the

 best  thing  that  you  can  do,—to  say
 in  chorus:  wah,  wah.  (Jnterraptions)
 The  Janata  Government  successfully
 negotiated  wage  revision  agreements
 with  the  workers  in  the  coal  mines,

 ports  and  docks  cement  and  steel

 banking.  ..  (Interruptions)  I  am  telling
 you,  Why  are  you  not  facing  the

 workers...  (dnterruptions)

 SHRI  ९.  x.  STEPHEN:  We
 have  already  explained  it.  (Jnterrup-
 tions)

 SHRI  RAVINDRA  VERMA:
 The  real  reason  is  the  revision  of  the

 wage  agreements.  These  agreements
 will  expire  in  1982.  you  have  to  nego
 tiate  mew  agreements...  (Interrup-

 ttons)  Why  are  you  shouting?  You

 will  have  the  chance  tomorrow.

 why  are  you  shouting?  Why  are

 you  afraid?  You  are  a  trade  union

 leader;  at  least  in  the  past  you  were.

 You  are  afraid,  that  you  have  to

 negotiate  with  the  workers.  Your

 attitude  to  wage  negotiations  has

 already  been  exposed  in  the  case  of
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 LIC, in  the  case  of  other  organisations,
 that  you  do  not  believe  आं  collective

 bargaining,  you  believe  in  using

 your  majority  here  to  determine  the

 wages  and  conditions  of  work  uni-

 laterally.  It  hasbeen  proved.  You
 are  not  able  to  contro]  prices,  the

 cost  of  living  is  increasing,  gallopping
 the  dearness  allowance  instalments
 are  falling  due.

 st  ९.  M.  STEPHEN:  The

 very  fact  that  you  are  arguing..
 (Interruptions)

 SHRI  RAVINDRA  VERMA:

 It  hurts  you  now.  You  are  running.  .

 (Interruptions)  Sir,  you  have  to  pro-
 tect  me.

 MR.  CHAIRMAN:  I  am  pro-

 teting  you.

 SHRI  RAVINDRA  VARMA:

 You  are  not  protecting  me.  I  am

 finishing.  I  am  trying  to  conclude.

 They  are  showing  reluctance  to

 pay.  the  dearness  allowance  instal-

 ments  thatare  fallingdue.  Therefore,
 it  is  very  clear  that  they  are  acting  in

 panic;  they  are  afraid,  they  do  not

 know  how  they  will  meet  the  repre-
 sentatives  of  workers  and  handle  the

 demand  for  dearness  allowance  and

 the  demand  forincreasein wages.

 SHRISOMNATH  CHATTERJEE:
 That  is  why  they  cancelled  the  JCM.

 SHRI  RAVINDRA  VERMA:

 They  are  thinking  of  freezing  wages.

 They  want  to  go  to  the  negotiating
 table  :

 after  disarming  the  workers,  after

 binding  them  hand  and  foot,  and  after

 arming  themselves  to  the  teeth.

 That  is  why  they  have  brought  this

 Bill.

 MR.  CHAIRMAN:  He  should

 conclude  now.

 SHRI  RAVINDRA  VARMA:

 I  am  finishing.  Because  they  want

 to  ride  rough  shod  over  the  rights  of

 the  workers  by  arming  themselves

 to  the  teeth,  they  have  brought  for-

 ward  this  Bill  and  the  National  Security
 Act.  They  believe  that  these  two

 Acts  together  will  constitute  the  core

 power  that  they  enjoyed  in  the  emer-

 gency:  They  are  mistaken,  This

 effort  will  be  resisted  here  and  resist-

 ed  outside.

 Itis  not  too  late  still  to  read  the

 writing  on  the  wall.  I  will  urge

 upon  my  hon,  friend,  the  Home

 Minister,  therefore,  to  see  the  path
 of  reason,  to  desist  from  the  path  of

 confrontation.  Let  the  Ordinance

 lapse.  1  is  better  to  be  a

 statesman  than  a  police  man;  it  15

 much  better.  Let  the  Ordinance

 lapse,  withdraw  the  Bill,  depend  on

 the  Industrial  Relations  Bill,  follow

 the  path  of  conciliation  and  negotia-

 tion,  give  up  the  path  of  confrontation.

 MR.  CHAIRMAN:  The  House

 stands  adjourned  till  11  A.M.  to-

 morrow.

 19  14  Hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven

 of  the  Clock  on  Tuesday,  the  15th

 September  1981/Bhadra  24,  1903

 (Saka).
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